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LEGISLATIVE ASSEMBLY. 
ThuT.day, 6th MaTch, 1941 • 

. . The .Assembly met· in the Assembly Chamber of the Council House 
.. Eleven of the Clock,Mr. President (1'he Honourable Sir Abdur Rahim) 
in tGeChair. 

MEMBER SWORN. 

Mr. Frederick Tymms. C.I.E., (Government of India: Nominated 
Official). 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

'VAURIA Dr THII CDTB&LLY ADIIINI8TlIBIIID .ABJus .A1(D nUDJlQUATJ: SuPPLy 
OJ' QUDI'Jl(B. 

i'11. .JIr. .Am&rendra lfath Ohattopadhyaya: Will the Education 
$ecretary he pleased to state: 

(a) the number of people who su1fered from malaria in HMO in the 
centrally adnlinistered parts of the country; 

(b) the number of people who died of malaria during 1940 in the 
a<"oresaid areas; 

(c) what quantity of quinine was supplied during this period in these 
3reas; and 

(d) if it is a fact that the price of quinine has disproportionately in-
creased on aCCOl1ut. of war supply. and, whether on that 
account at present quinine cannot be adequately supplied to 
malarious areas; and if it is so, what flubstitute of quinine 
has heen determined b~  Government for the relief of people 
suffering from malRria? . 

MIl. J. D. 'J.'y1Oll: (a) Statistics of deaths from malaria are compiled but 
tlot of attacks. 

(b) The figures of deaths from malaria for 1940 are not yet available. 

(c) 1847 Ihs. 

(d) The wholesale price of quinine has gone up by about 80 per cent. 
The Honourable Member's attention is, however, drawn to the Press Note, 
·dated the 24th June, 1940, in which it was stated that steps had been 
taken to ensure an adequate supply of quinine sulphate in India. for all 
.Government purposes during the next four years. Provision has thus been 
made to supply quinine at reasonable rates to all hospitals under Provin-
cial Governments and States, including local fund and municipal dispen-
·saries. The last portion of this part does not arise. 

t 1065 ) 
A. 



1088 LBGISLATIVB AS8BKBLY [6TH MAROH 19U , 
Mr. GovIDd VJDtIlIaUb.: May I ~ what are the steps which.. 

were taken-the steps referred to in ~ e answer? 

Mr. J. D. 'l'JIoD: I think that arises under the next question, but the 
steps taken are that we have imported a very ~ e quantity indeed of 
quinine from Jan over a period of six months-sut!icient to add fifty per 
cent. to the' CeBtral Government's supply and also. to give the Central 
Government a supply which they will hold as a reserve for the Provinces. 

\ 

Mr. GoviDd V. Deahmukh: May I know if there has been any extension. 
of the cinchona plantation? 

Mr. I. D. 'IJIcm: I must ask for notice of that. 

Kr. Muhammad .a1UD&ll: Are we to understand that quinine sulphate· 
is not prepared in Indian chemical laboratories at all? 

Mr. J. D. "l"J8On: No, Sir, it is prepared both in Madras and Bengal. 

Mr. Kubammad .auman: What then are the factors on account of" 
which the prices  of this I!Ituff which is produced in this ~ r  haN 
increased by 80 per cent.? 

Kr. J. D. 'l"yaoD: I shall have to ask for notice. 
• 

Mr. Kubammad .saman: I think, Sir. the supplementary question is 
relevant to the question here? 

Mr. J. D. Tyaon: The wholeRale price of quinine is related. of ur e~ 
to the price ar~e  by the principal producer, which is Java. 

MBASlJBB8 YOB OHBOJmtG MAUBU. 

m. ·Mr. AlDareDdra .ath Obattopadbyaya: (a)' Will the Education 
BMretary be pleased to lay on the table a statement showing the number 
of people who were attacked by malaria and the death rate on account of 
malaria. Province by Province, during 1940? 

(b) Will he please state whether any special arrangement is under 
contemplation of the Government of India to cope with attacks of malaria 
and if 80, what? 

Mr. J. D. TyIOll: (a) As I have just stated in reply to part (a) of ques-
tion No. 271, statistiC8 of attacks of malaria are not compiled. 'Fever" 
mortality figures for 1940 have not :vet been received from the provinces. 

(b) The lines on which malaria control is being carried out in India 
are briefly indicated on pages 14-16 of the Preliminary Annual Report of 
the Public Health Commissioner with the Government of India for 1939, 

e~ of which are available in the Library of the Rouse. In addition r 
may lDform the House that the reserve stock of quinine with the Govern-
ment of India, which ~  fallen to 90.000 lhs., has been raised by pur-
chases to ~  lhs. In order that Government may be in 8 JlOAition to 
meet exceptlOual demands arising ·nom epidemic conditions. 



STABBED Ql1a8TIONS AND ANSWERS lOOT 

JIr. Xuhamm"" •• uman: May I know if the Provinoial QQverqments. 
also contributed some funds towards that? 

1Ir. I. D.2.'yIoIl: Yes, Sir, they did. In order that we and they.-Inight. 
have the benefit of the lower price to be expected from placing a large-
order, we invited them to state their probable needs over a period-I 
t.bin,k.it .. W.Ul tWee or four years a~a a  on the basis of the total ur~ 

thus achieved, we placed a 'Very-luge order with Java. 

MBAsuus :roB OKlIOKING 'ruBBBOuLOm. 

178. -llr. Amamulra _.th Ohattopadhyaya: (8) WilJ the Education 
Secretary he pleased to state the number of .people freshly attacked by 
tuberculosis during 1940: 

(1) in the centrally administered. areas, and 
(2) in other provinces? 

(h) Is the disease on the increase? If so. in which ProvinC'es or areasr 
tIl) What arrangements are made by Government' to cope with the-

situation created by this sort of increase of tuberculosis cases: 
(1) Curative, and 
(2) Preventive? 

JIr. I. D. '.l'yaoD: (a) The information is not available. 

(b) In the absonce of compulsory medical oertification of the cause of 
death, reasonably accurate estimates of the incidence of, and mortality' 
from, tuberculosis can be made only on the basis of the data collected by 
surveys carried out bv trainE'ld staffs in limited areas. A sufficient number 
of ~u  surveys have 'not yet been carried out to enable definite conclusions. 
to be reached regarding the trend of the disease in different parts of the-
country. 

(c) (1) and (2). So far as the Government of India are concerned, they 
are giving a substantial grant to the Tuberculosis Association of India for 
the construction of a Tuberculosis Sanatorium at Kasauli intended as B 
central training institution for specialisation in dealing with tuberculosis 
as well as for nurfles and other tuberculosis workers. The Government of 
India are also giving a recurring grant to the Association for the maintenance 
of a Tuberculosis Clinic at New Delhi. In addition, the Indian Research 
Fund Association, which is almost wholly financed by the Government of 
India, has been giving grants for tuberculosis research from 1927-28, which. 
amount to about Rs. 56,000 for the four years ending lVith 1940-41. 

1Ir. Muhammad BauUlIn: May I know in this connection, if the in-
formation is not available. will Government be pleased to make an endea-· 
vour to find out the approximate figure? 

1Ir. J. D. TyIOD.: No, Sir, I do not think I can hold out any hope of 
being' able to give the approximate figure for India as's whole becauAA 
tuberculosis is very different from diseases like malaria; it is an insidiolls 
disease; people have it without realizing' it. and we simply have not tJ-..A 
statistics-they are not compiled anywhere except in very few munieipa! 
areas and in areas where we have these survey •. 
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Mr ••• am-ad .a1Ull&ll: May I know how many beds Iol"8 propoeecl 
1;0 be constructed at Kasauli? 

" 
III. I. D. ~  I forget the number; I am afraid I would not care to 

-say, Sir, offhand. 

lLoss 01' LmIU.BY Boou 01' TJD nm.oroa GDDAL 01' AllaB'WOt.OQY Df 
TLufIl'1' no. -~ '1'0 ])&m. 

1'7'. -Mr. 'Umar A11 Shah: (a) Will the Secretary, Dl:!partment of 
J!:ducation, Health and Lands, please state if it is a fact that some boxes 
oClOntaining books of the library of the Director GeneraI'of Arckueology were 
:Aid to have been lost in transit from Simla to Delhi? ~  so, was this loss 
;report.ed to Government? 

(b) What enquiries were made and who was found responsible for the 
doss? 

(c) What is the value of books said to have been lost? Was the thief 
-apprehended in this case? 

Mr. I .. D. 'l'JIoD.: (a), (b) and (c). The reply to the ilrst part of (a) 
.is in the negative. The rest of the question does not arise. 

APDALS BY EKPLOYBBS DJ TBB ABoB-OLOGI<aL DIIl"AB'rJIDT. 

275 .• JIr. 'Umar Aly Shah: (a) Will the Secretary, Department of 
Education, Health and Lands, please state if iii is a. fact. t.hat during the 
last three years certain Muslims in the ArchlOOlogical Department appealed' 
.to the Government of India in the Department of Education, Health and 
Lands against orders atJecting their prospects in service? 

(b) Is it a fact that all these appeals, petitions, etc., were rejected? 

(c) Is it a fact that a number of appeals were ~ made by Muslim 
employees in the Archleological Department to the Director General of 
ArchleOlogy _ and that all these appeals were rejected? 

(d) Is it a facli that certain Hindus appealed to the Department of 
Education, Health and Lande Bnd that their appeals were accepted? 

(e) How many appeals by Hindus have been rejected during the period 
in question? 

Mr. I. D. TyIoa: (a) Yes. 

(b) No. 

(e) There were three such appeals, in all of which the Director, after 
due consideration, confirmed the ordera of the local Superintendent. 

(d) and (e). One Hindu employed in the Aroheological Survey appeal-
ed and the orders against him were modified . 

.l>Is..aA.BD 01' TBB CLAms 0 .. TBB ButO .... M08T MUSLIK AsSI8T.A.NT or TJIII 
OFnOB OJ' TBB DmBcroB GBlDB.lL 01' ABmuIoLOGY .oR TBB 0I'n:a. 
8UPElUNTBNDBNT'S POST. 

t276. ·Dr. Habibur RahmID: (a) Will the Secretary, Department of 
Education, Health and Luuda, please state how many MULlims ha.ve held 
the post of Office Superintendent in the office of the Director General of 
Archreology from the time the Archleological Department came into being? 

t ADawer to this qU8IItion laid on the table, the questioner beiDg abtent. 



STARRED QUB8TIONS AND ANSWERS 1069-

~ 
! (b) Will the Secretary please state why the claims of the senior Muslim 
Assistant in the office of the Director General were overlooked for appoint-
ment to that post? • 
(c) Is it a fact that the next senior Muslim clerk also has been super-

seded by a junior non-Muslim clerk in the matter of promotion to the post· 
of Assistant.? 

Mr. I. D. 'ly1Oll: (a) One Muslim has officiated on a few occasions. 

(b) When the last vacancy occurred the suitability of -aJj eligible Assist-
ants, including the senior Muslim Assistant, was considered. 

(c) Yes; but posts of Assistants in the Government of India Attached 
Offices are e e ~  posta for purpoeea of promotion and the appointmem 
was made after considering the relative merits of all eligible clerks, 

OoIlPBTllROY 01' TBlI AlwluIOLOGIOAL SOPBBDii'BfDD'r, ClmTBAL Cmc:1Lw 
'1'0 PUlIISH A1f OI'I'IOBB TBO'8lI'JIB1Lm) '1'0 BI8 CmoLB. 

tl'17. -Dr. Babibur BahIlW1: (a) Will the Secretary. Department of 
EduCRti,Dn, Health and Lands be pleased to state if, an officer of the 
Arc.hmologloal Department who has been transferred from Mohenjo-daro 
under the direct administrative control 'of the Director General of ArohleO-
logy, to Nalanda, under the administrative oontrol of, fibe Superintendent, 
ArchlllOlogical Survey, Central Circle, could be treated as "a lent ofticer" 
wi!hin 'the ~  of rule 6 r ~ .. in. the ~ of India, 
Home Department Notification No. F ~  a~  the.27th Feb-
ruary, 1982? ", " .,...', .... ,. 

(b) ;Is the Superintendent, .ArchllilOlogical Survey.: ,Centnl·Circltlr 
competent to punieh this officer? 

Mr. I. D. 'ly1OD: (a) No. 

(b) Yes, while serving in the poat at Nalanda. 

PuBBIK Sm:n JUVIlIG ABBA.xGJIIOlll'l'Ij ~  OoBGBBQA.T10JrAL PuY1lB8 aD 
A. J.In.ABY 9-Bcwm. 

t1T8. -DaD Babadu IbaDdlI'Ul ..... JIIq PInCha, Will the Secretary 
for Education, Health and Lands be pleased to state which out of the seven 
ships .GIf the Mogul Line engaged in the pilgrim trade, have separate 
anangement for saying prayers in congregation and a library on board, and 
which of the three pilgrim ships of the Scindia Company engaged in that 
trade have these arrangements provided on board? 

,. 
1Ir. I. D. '1'1IOD,:: On the s.s. "Rizwani" and the s.s. "Rahmani" of the 

Mogul Line special prayer e~  are provided. On the remaining ships. 
of this Line the Amirs-ul-Haj can make arrangements for the reservation 
of part of the decks for congregational prayers. All the ships of the 
Mogul Line now possess libraries. Special prayer spaces and . libraries. 
are provided On the ships operated by the Scindia Steam Navigation Com-
pany. 

t Answer to this question laid on t.h.a table, the queationer being .bunt. 
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'Fuu. FABBII OIUBGBD I'OB CmLDBD BBLOW 12 YB.lB8 ON TBJII PlwBDI8BJP 
S. S. flAIlS .... ". 

tIft. -Dan B&11a4ur .ShaUdl l'ul-1-JIaq P1raah&: (a) Will the Seore-
tary for Education, Health and Lands be pleased t,o state the number of 
boys and girls under 12 years of age thut sailed by the pilgrim ship 8. 8. 
·"Akbar" from Calcutta in November 1940? 

(b) Is it 8 fact that full fares were dltuged for all these young pilgrims 
who were below the age of 12? 

(c) If the answer to part (b) be in the negative, ·what was the fare 
-chargt'd ? . \ 

(d) It the answer to part (b) be in the affirmative, is it a fact that 
~  1937-88 anci., 1938-39 Se&8o:ns, when. the Soindia COJD.pany was also 
iu;rlibe pilgrim A"ade,. the shipping companies usually charged ,half fares for 
.children between three and 12 years of age and carried children below three 
years of age free of ar ~  
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if 80, how mueh did it amount to, or had they to pay any compensation to 
the pilgrims and, if 10, how much did it amount to? 

Mr. l.. D. '1'JIIJIl: (a) No: only 29 pilgrims were left behind when the 
"Jehangir" sailed from Jedda on the 6th February. 
(b) No. 

~  No. The next ship, which sailed on the 16th February, was only 
half full when she sailed and no pilgrims were left waiting at J'edda. 

(d) and (e). Do not arile. 
(f) and (g). The attention of the Honoura.ble Member is invited to 

section 209A of the Indian Merchant Shipping Act, 1928... 

(h) Certain pilh1fims had to wait at ,Jedda for a ,longer perlo(t tJ;!an' ~ 
fifteen days laid down in. section 209A 0qt the Indlan Me1'Ohant ~  

Act. No amonnt was claimed from the Company by the Central Govern-
ment on account of such detentioo. The shipping company, however, on 
their' own, initiative paid to pilgrims detained at "edda a sum of Rs. 8,315 
at tlul rate of ~e  1  a ~  and in, ,addition spent Rs. ~  o,n their food. 

. .'... . 

UNSTARRED QUESTIONS AND ANSWERS. 

bvrrING MB88B8. Sonmu. NAVlG.£.TIO:R ~  TO cwmy Bu PILaBDIS. 

104. Khan Bahadur ShaIkh l"aIl-l-Baq PIracha: (a) Will the Secre-
tary for Education, Health and Lands be pleased to state if the following 
resolution was p,.ssed by the Karaehi Port Haj'Committee at their meeting 
held on 21st November, 1940, and again confirmed at their meeting held 
·on 20th J aIl1ifll"1; :'1'9411 ' .." " i:"':' "  " ',' ,j ':: " 

"'l'h. ,Oommi1l1lle'ia ,*ong'ly ot. 'opioioa a~ ~ r er ~ er 

. 'thd standard., of services to the Hajis already raised by the 
entry 'of Messrs. Scindia Steam Navigation. CompaIlY there 
should be more than one Shipping Company in the trade at 
all times, and the Government should have invited Messrs. 
Scrndia COIl)pany to, take pilgrimll t:his year if war conditions 
permit. (Dr. B. F. Khamba-tta 'and Oolonel D. S. Johnston 
diBBented)". , !  , 

. (b:) If the answer to part' (8) be in theaftirmative; 'wiUdhepleaae state 
what action Govemment have taken thereon; and' if no action has been 
t&ken, whether Government prop(\se to take any action in future and, if so, 
what and when? ' 

1If. I. D. TyIon: (8) Government have no information. 

(b) Does not arise. 

OoJlPLUMTS AGAl:RST THlII USB 011' PILGRIM SmPs S. S. "AuVI", "JlDllANGm .. , 
KBOSBU" .AND .. AKllAB ". 

105. Khan Bahadur ,Shaikh J'ul-iooBaq Piracha: (8) Will the Secre-
tary for Education, Health and Lands, be pleased to state ,if it is a fact 
that for bringing hack its pilgrims during 1939·40 season, the Mogul Line 
used S.ss. "Islami" and "Rizwani" for one voyage only and thereafter only 
the two unpopulRT and old ships s.ss. "Alavi" and "Jehangir" er~ used 
for this purpose 1 
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(b) Have any complaints been received against allowing 1.'a8. "Alavi" r 
"Jehangir", "Khosru" and "Akbar" for oarrying pilgrims? If so. from. 
whom and since when ate they being received? 

(0) Have any of the Port Raj Committees or publle organizations 
made any representation to the Govemment not to. allow these four olct 
ships to be used for the oarriage of pilgrims? If 80, from whom have these 
representations been received and how many times? 

(d) If the an8wer to parts (b) and (e) be in the aftinnati\'e, what action· 
have Government taken and, if no action has been ~e  do they propose-
to take any action in future and, if 80, when? 

Ill. J. D. 'l"JIOn: (a) The S.8· "I8lami" and 1.8. "Rizwani" were uled' 
for one voyage, only ~ the 8.S. "Alavj" and 8.S. e a~ r  were used 
fbi' two and 'three voyages reapectfV8ly during the 'inward se"on of' 
1989-40. 

~ (bHd)., From time to time complaints  have been received from 
various cQIDmitte,.s an'd organisations regarding these ships. All these 
Bhips, however, comply with the provisions of the Inc1ian. Merchant Ship., 
ping Act, 1928, and the rules framed under that Act, and the Govern· 
ment of India have no power to prevent any -Shipping Company froln 

ra~  wllich have b~  granted er ~ a~  in aocordance with, 
sections 1!58·'U5 01 the Indian Merchant Shipping :Act. ' ", ," I: I ,I 

1: ,. -"j 

THE INSURANOE (AMENDMENT) BILL. 

PUSBNTATION 0'" TRB RBPOBT 0'" THB SBLBOT CoIlJU'l'T8. 

,'1'IUI Haoan.bIe Dlw" BaDdu SIr A. 'RIma .. ~ K1IdaUar (Member 
for Commerce and. Labour): Sir, I present the Report of the Select Com. 
mittee on the Bill further in amend the Insurance Act, 1988. 

ELEC'!'ION OF A MEMBER TO THE STANDING COMMITTEE ON 
PILGRIMAGE TO THE HFJAZ. 

Ill. PrIIlden\ (The Honourable Sir Abdur Rahim): I have to inform 
the Asaembly that up to 12 NOOK on Wednesday, the 6th March, ~  
the time fixed' for receiving nominations for the election of a Membel' to 
the Standing Committee on Pilgrimage to the Hejaz only one nomination 
was  received. As there is only one vlJCancy, I declare Syed Ghulam Bhik. 
Nairang to be duly elected. 

THE GENERAL BUDGET-LIST OF DEMANDS. 

SlIOO:ND STA.G •• 

JIr. Pretident (The Honourable Sir Abdur Rahim): As regard!! the 
discussions on the Demands for Grants and cut motions, the Chair has, 
to fix the time limite. As on the last occasion, the Mover of a out 
motion will have 20 mi.Qutes, and there will be fifteen minutes for other' 
Members who wish to speak, and 20 minutes, or more, if neoeslBry, for' 
the Government Member to reply. 
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The Chair finds that the numbers of cut motions have been supplied, 
but it is not known whether they were supplied in time to the Govern-
ment or not. The Muslim League will move their cut motion now, the 
first motion is No. 14 in the Final List. 

DBMAND No. 12-EXBouTlVB COUNOIL. 

The BODourablt Sir Jeremy :amman (Finance Member): Sir, I beg to 
move: 

"That a lum not exceeding Rs. 1,23,000 be granted to the Governor General ilL 
~  to defray the ch&rgea which will come in course of ~  .. t duriDg th. year 

ending the 31st March, 1942. in respect of 'Executive COnnCil' ... 

JIr. Preatdtnt (The Honourable Sir Abdur Rahim): ~  moved : 

"That a sum not exceeding Be. 1.23,000 be graDtedto the Gov8rJ1Or General in 
COupcil to defray the charges :which will come in ~ e of a~ea  during the ywar 
endlllg the 31st March. 1942, In respect of 'Executive Council." 

Admtniatf'ation of the Supply and' the AUieti Dopllfttnont •. 

Dr. Sir Zlauddln AlunI4 (United Provinces Southern Divisions. 
Muhammadan Rural): Sir, I beg to inove: 

"That th. d8lllUf. under the head 'BlI:ecutiv8 Council' ,be reduced by RI. 100." 

Sir, ~  ,to m.ake ~  clear in the .beginning that ~ are not a a ~ 
war .efforts. We support all the measures ·t&kenbythe Government to-
bring the war' to a successful. conclusioil. Out comphdnt is that our 
resources are not mobilised in full for the defence of the country. Our' 
capacity of production especially by cottage industries is much greater-
ijum. whst has S9 far been tapped.. But what we really want to em-
phasise is that our ef!Qrte being limited our resources should be well 
organised and well conducted and well economised. It is dn these three· 
points that I want to draw the attention of the House· 

Sir, We have t.he machinery of the Supply Department, we have-
a Member of t.heExecutive Council in charge of. the entire department. 
But as he himself said seversl times, he is responsible for the policy, and 
the administration including appointmentB.-I do not know to whom he 
is responsible. He has got a Secretariat like the Seoretariat of any other 
Department of the Government of India. Now, Sir, under· that Secre-
tariat we have got two Directorates. one is the Directorate of Munition .. 
and Engineering Works and the other is the Directorate for other t.hingR .. 
Coming to the Director oil Munitions, we find that he has got the powers 
of the Government, he is the administrative head as well as the exeCutive 
officer. We have crippled the independence of purchase, we have 
crippled the power of the Government in making purchase, we have also 
crippled the power of appointment. The Honourable Member said that 
he is responsible for all appointments in the said Directorate, but if it were 
so, I am sure he will not restrict the 'lppointment of stenographers to 
ladies BInd give nothing to gentlemen stenogra.phers. If he Ilad his full 
Blly. this would not have happened. The Director of Munitions Production 
combineR in him the powers of all : 

"Klltld Kuza-o Klwd Kuzo gar-o K1U1d f!i'-e. KUUl." 
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Sir By ..... .All (Cities of the United Provinces: Muhammadan 
Urban) : 

.. gAud riM-i ftWu.l:MA ... 

Dr. Bir ZiauddlD Ahmad: I accept the amendment. What we 011 
this side suggest is that the FinlmC8 Department should have control in 
the same mlmner as they have control over other Departments. 

Coming to the other Directorate which is located in Delhi and where 
we have all other articles except engineering ones, I have no doubt that 
thf:Y are taking steps to amalgam.a.te and co-ordinate all their et!orts. 
But I think the allllftgamation is not what it ought to b&. We haTe still 
got really the wa1rers of th'" J umna and the Chambal runmng in the sattle 
river in parallel streams. You see it at once, one part 'of the a ~ 

ment is in the oivil side a.nd the other is on the military tide. Here, 
1 should take analogy from the Education Department. I have been in 
ths' Education Department and I always resented whenever a juggler 
came ·"hd called himself 8 Professor. On one oocasion I moved the 
Government and said t.bat it is an insult to the Universities that these 
jugglers should he 8'l1owed to call themselves 'Professors' and that if they 
persisted 'in. calling t1¥maelves . 'Pr.oleUOlll'. th.ey should write word with 
-two 'f's'. A professor with one "f' is 8. learned man in the Univt'rsity 
and a professor with two 'f's' is a juggler. Silqilarly ~ idea of a ~e  

is quite diiJerent. My idea of a. 'colonel' i. that he' 18 a ~ea  patrio." 
he serves. ~ ~u r  at ~  risk of his life, he is a person who has gOI"£, 
through all' the stages C1f militRry discipline, he hgll Hved the life .of 
respectable poverty ~ his wealth does not ~  in £. B. d. but in res-
pect which he c.ommands. 'That. is my idea 'of a colonel ~r  ~  iii' the 
ide.B which I ~  military officers : have always upheld. "But here, what 
I find is, that a Colorielin the Army takes about 23 yelJl'8 to reach that 
status. e au r ~ wh.o should put his foot· doWl'\ on the misuse Of 
the saCred title, .o! a Colonel in the Suppl, Department is H. E. th,e 
. Gommander-in-Chief. himself. The rank .of 'Lieutenant-Colonel' should 
bt, B'Chievedby long· continuous service.. \Ve haVEs Extended' this to the 
Medical Department, already .on account, pf their II'8soCiat.ion with war ser-
vices. But T think it is really an insult to extend it to a person who 
does' not kn'Owhow to handle a rifle and who cannot walk in the right 
manner. It is more insulting that a person becomes 8 ~ eu e a

. Colonel'in two :veal's. . J am not crit;;C'ising ~  bllt I am criticir.ing 
the system; One individual who was recruited as Stat! Captain on 26th 
S'eptember, 1939, was promoted in July, 1940, to a Majo, and then within 
a few months became a Lieutenant-Colonel. Thus a person becomes 6> 
Major witbin two years.· I should very much like thllt these 'Colonels' 
should write their t.itleswith ~ and not with 'c' S0 that a 'Colonel' with 
letter 'c' is one who has lived an honourable life of poverty and w·ho always 
lives for the safety of the country.  During the war 'Colonel' with 'k' is 
one who makes money and the 'C.olonel' with 'c' risks his life. That 
is the difference between 'c' C.olonel and 'k' Colonel. I hne got some 
examples in which these promoti.ons have heenmade· But within the 
limited time at my disposal I cannot enter into details. What I want. is 
this, let the people who hold the military rank keep the rank if they go 
to the Supply Dep8'rtment. They should continue to hold their own 
titles Rnd be entitled to future r ~  according to n:;ilitary regulations. 
but a pers.on who has never been in the Army and who is made a Colonel 
simply because he' is an expert in jute, or simply because he is an expert 
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in ghi is something which I cannot understand. Why should we, the 
Members of the Legislature, be not called 'Colonels', b~ au e we are 
experts in criticism. Why shouJd we not be called 'Majors' becaUt;e we 
·are experts in using strong language. You hllVe extendeci the sacred titles 
"Lieutenant-Colonels' and 'Majors' to persons appointed for commercial 
negotiations, why not have the same in the Assembly also? 

Sir Oowasj1 .Tehang1r (Bombay City: Non-Muhammadan Urban): You 
will be ~ General. 
JIr. K. (JlIluuddlD (Punjab: Landholders): A General with 'J'. 

Dr. Sir Ziauddln Ahmad: The other point which I wish to refer to is 
this. There is great difficulty for a person to get himself· regiatered' in 
the Supply Department for the purpose of getting contracts. There are 
a great many troubles which persons are experiencIng in t.his matter tub 
the short time at my disposal does not enable me to explain the whole 
thing in full. I think all the difficulties which merchants are experiencing 
should be removed. 

The second difficulty is about samples. In the case of food-stuffs 
these samples are always sent to Ka.sauli for examination.' I am given to 
understand a~ now they are t,aking Ilome care but formerly they took no 
care about these things. They took enormous time to have the result of 
,chemical examination sent to the proper authority; and everyone knows 
that, like the fees 'paid .incourte, any ODe who wishes to expedite the 
result of chemical examination must pay a fee. It is not considered to be 
OOrruptiOD but, unfortunately; 'flO incomM;ax is' to be paid OD it. 

The IHIxt thing is about, specifications. Specifications are always 
written in the language of the oracle of Delphi which can· be interpreted in 
any way you choose. I will give you one example of a particular reply. 
'''If it is to l,e made of black metal it should be made white by tinning; 
but if it is made of white tin it should he tinned with this white tin.,',' 
Any one not reading it <:larefully will understand that if you make it. with 
black stuff you must tin it but if you have already made it with white 
tin it is not necessary to do it. It is very misleading and the lUost. simple 
thing would have ,been to say that in every case it ought to 'be tinned. 
But the way in which it has been put is really misleading and it provides 
n loophole fo]." the inspectors to c(!,tch, if his good will is not .. otherwisl' 
changed. So these specifications should be in simple language.;: The 
specifications prepared by the inspectors themselves should be exa·mined 
very carefully by the Secretariat of the Supply Department Il'Dd··a copy 
should be laid before ·the .Advisory Committee so that they may be able to 
see whether the speeifications Bre in simple language or not. Another 
point is that in these specifications there is always loophole for corruption, 
and if you look at it carefully you will find that the inspector can always 
catch hold of the contractor by putting a special point in the specification 
itself. 

Coming to the next poi,nt as regards im;pection, it is important that we 
should have expert technical men as inspectors just as we used to have 
inspectors in the Indian Stores Department. We had no ,complaints about 
them but here we :find that inspectors are often appointed who do not 
know anything about the work. And they are very often appointed on 
daily wages and do not· belong to the permanent staff; and any blooming 
fellow who comes up here at once gets 8' military uniform and is made 
either a Lieutenant or Captain or anything he likes, though he has never 
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[Dr. Sir Ziauddin Ahmad.l 

been in the Army before. The argument that is brought forward i8 a ~  

inspection is done ~  the MREIter General of Or(lnIlIlCl'. 1 clAn understand 
that in the case of Munition the Master General is the finRI authority. 

'!'he JIoD,oura.ble Sir leremy Ballman: Sir, may I ask the Honourable· 
Member whether by "blooming" he means a mRn in the spring of youth? 

Dr. Sir Zlauddln A)mad: I .do not mind interruptions provided they 
are outside my 20 minutes. .  ' .', 

\ 

1Ir. Pnlddat (The Honourable Sir Abdur Rahim) : "The Honourable' 
Member should not be interrupted. 

Dr. SlrllallddID ')mad: The next thing is IIbout tenders. 'rhere; 
are four systems of tenders,-the open tender, the limited tender, the--
single tender, and tender by negotiation. The thing which is most 
critW8ed and leads to corrupt practices is the system of limited tender 
because the system is faulty. The Secretariat take three weeks to dis-
cuss the preliminaries and give only one week to the merchants. Those 
persons who hang lIhout the Supply Department or who have got 80me 
conn8'Ction there get information about three weeks e ~  and after the, 
lapse of three weeks the notices ar~  sent to the: various people ~ e 

names have already been entered and those unforlunate men are given., 
only one week to prepare their tender, to send ~ articles to Cawnpore 
and have them approved there, and, afterwards, they !>end their tender to 
the Supply Department at Delhi. And a week i8 hopelessly insufficient 
for persons residing in Calcutta, Bombay or Madras. I hope this system 
will now disappear 88 we have now got these orders .well jn advance, aDd" 
there are only two systems which we should observe, namely, open tender-
and tender by negotiation. Whenever we hllVe tender by negotiation, 
the principle of negotiation should be the same in Calcutta as in Delhi. 

The next point is that the Finance Member should bring forward a Bill' 
to control profiteering. It is a scandal, specially in Calcutta and Bombay,. 
where strict financial control is absolutely necessary. l think it is legiti-
mate on his part to examine these t.hings ,carefully and bring forward a 
Bill to regul&te the unnecessary and 8cand010us profiteering in connection 
with the Supply Department. 

I will now summarise my recommendations and probably in connection-
with the Finance Bill I may enlarge them. (1) Purchase methods should 
be clean. (2) The purchase organisation should be· independent. (8) In' 
purchase we must have 8 strong man who should not be influenced by the 
pressure of the Ohambers of Commerce. (4) Constant watch by the 
Supply Department over profiteering. (5) Sta-ong supervision by a branch 
of the Supply Department over purchasing. (6) Only two forms of tender-
should as far as possible be resorted to,-the open tender and tender by 
negol.iation,-the systems of limited tender and single tender should be 
avoided. (7) Strict control by the Supply and FinanOf' Departments-. 
over inspection and some responsible officers should watch the work of 
inspection. (8) Specifications should bt' in simple language and should 
not be drawn up by the inspectors themselves, so that there may be 
no loophole for corruption. (9) Appointments should be well distributed' 
and should not be the monopoly of one particular class, either in the-
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• 
~ er appointments or in the lower appointments. (10) Every person 
·engaged in work whose opportunities of corruption are greater should dis-
"close, according to the I!Itlrvice regulations, his immovable property. I 
· understand that there is Il regulation in the service that every Government 
· servant must disclose ~ inulWvable property at the end of every year 
· but in the case of this Department this should be subject to two changas ; 
(i) the disclosures should be after every six months and (ii) the bank deposits 
· and shares should also be disclosed. (11) We should establish nn appeal 
tribunal. It may be a single officer in the Supply Department or a board 
.-of three persons, but there ought to be some kind of tribunal 80 that ~ 

tractors should not be left ut the mercy of an inspeotor. This is very 
,desirable beoll'USe I know definitely that there is an impression that honest 
business men cannot do business with the Supply Department and it is 
.. only dishonest business men who oan do work with them. 

Lastly,--and I finish,-the whole of India buys articles both from 
Hindus and Muslims and the English people. Why should the Govern-
ment feel shy in purchasing their articles from Muslims? It is not too 
much when 1 say that a fair share of these contracts should also be given 
to the Muslims. }'rom the figures given to me I find that the number of 
,Muslim contractors is negligible: somehow or other they cannot adapt 
themselves to the conditions now prevalent in the Supply Department. 
· With these words, I move. 

Mr. Pruident (The Honourable Sir Abdur Rahim): (''ut motion moved: 

"That. t.he demand under the bead 'Executive Council be reduced by RI. 101)," 

SIr AbdUl BaI1m CJhunaVi (Dacca cU'm Mymensingh: Muhammadan 
Rural): Sir, I have not heard from my I{onourable friend a speech 80 
· confusing as he made today ........ . 

111'. Prtaldent (The Honourable Sir Abdur Rahim): There is too much 
:noise in the House. -

Sir Abdul Hallm CJhuznavl: He started: by reading his cut motion-
"to discuss the administration of the Supply and Allied Departments" 
· ......... (Interruption). 

Mr. Preaident (The Honourable Sir Abdur Rahim): It is not fair to 
,make running comments like that. 
Sir AbdUl Hallm CJhumavl: The first ch8'l'ge he made was that the 

Government of Indio. should: have the control of the Department that is 
-run in Calcutta by the Director General of Munitions Produotion; and 
-then he went on bungling with all sorts of matters which are quite irrele-
vant to the Supply Department. He went on to say how a Captain be-
· comes a Lieutenant (Laughter)--I am sorry I got confused ...... 

Dr. Sir Zlauddln Ahmad: There are demotions also-I have got 
· examples of that. 

Sir Abdul Halim (Jhuznavi: Then, he spoke Ilbout the Kasauli exami-
nation of foodstuff's. Sir, the Honourable Member is a member of the 
· Supply Department, Stuuding Advisory Committee. He had an opportunity 
--only the other day-on the 3rc1 of this month--to bring forward all that 
,he has brought forward here ......... 

(Interruption by Dr. Sir Ziauddin Alanad.) 
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lIr. PruldeDt (The HonourabJ.e Sir Abdur Uahim): The u~b e  
Member must be in his Beat if he wants to make remarks. 

Sir Abdul Jl&Um GhUlli.avi: He attended the committee, but he' 
mentioned nothing. So far as the fina.ia1 control of this Department 
10 Calcutta is concerned, I think my Honourable friend has been told 
. times without number that there is absolute control by the Government 
of India over that De'partment and there is a Financial Officer who is direqt-· 
ly under the Government of India, without whose advice the Director 
General of Munitions cannot order and cannot proce4i\d unless he is in 
agreement with the Financial Controller who is there \0 watch there as 
the watch-dog of the Government of India: What else does he want? 
What,is the idea of financial control on which he was expatiating in this 
House today? There is that nnanciBI control. Either you lay it is. 
Dot sufficient. Then, in what way would you suggest it should be made 
~ effective? 

Qui :Kuhammfd .Ahmad Xumi (Meerut Division: Muhammadan-
Rural): When you got your last contract! 

Xr. Preaid8nt (The  Honourable Sir Abdur Rahim) : I think the 
Honourable Member, Mr. Kazmi, is not in his seat. 

SIr .&bd1ll Ba11m Qhumavi: Then, about the tender system. He-
advocated open tender and he advocated the negotiated tender; but he· 
was against limited tender system and against the single tender systelD. 

Dr. P. N. B&IlerJea (Calcutta Suburbs: Non-Muhammadan Urban):. 
Is not open tender the best? 

Sir Abdul lIa11m Qhumavi: Who says it is not the best? During peace-
time that is so, not during war time. . . 

m. XUbamm!ld Nauman (Pat.ns and Chota Nagpur cum Orias,,: 
Muhammadan): During war time Borne other people are required? 

1Ir. Prealdent (The Honourable Sir· Ahdur Rahim): The Honourable 
Member need not interrupt: he will have his chance. 

Sir Abdul .&lim Ghunavi: My Honourable friend need not interrupt. 
He does not know anything about industrial India. There is the system 
of opentend'Elr now where it is possible to have open tenders. Then there 
is another sort of tender, the limited tender. Let me explain to the 
House what is meant hy limited tender. A particular thing is manufac-
tured by a particular firm or firms which are registered. Excepting ihose 
finns, no other firm can manufacture those l)articular goods. 
That is what is called limited tender. What is the idea of 
having an open t£mder for those particular kinc1s of goods when the Gov-
ernment know and the trade knows that there are only fifty firms in India 
or twentv firms, that can manufacture that particular kind of goods? Those 
twenty firms are known to the trade and to the Government and to the 
Suppl V Dellartment. Th.ey are registered and they Are called upoo t.n 
submit tenders. No one knows what the other i. 80ing to ·submit ........ 
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Pandit L&Jmbml Kanta KaUra (Presidency Division! Non-Muham-
madan Rural): Is that lin exhaustive list '! 

Sir Abdul Jlalim GhUinavi: Yes. The names are there and even if 
you mnke it open t.ender only those fifty or twenty· firms would tender· 
and nobody else. Why not then Luve the limited tender attd nQt expose 
'00 ~ e ~ r  from where you are getting' these goods and thus' glveinfor-
·rnation to the' enemy? ' ,  ' 

,. 'j' 

Dr. Sir Ziauddln Ahmad: On a point of personal explanation, Sir. 
The point I wanted to make wus that out of'·thel!le fifty firni.Yfod, get 
onl'y one week's notice while the remaining ten get three weeks' notice. 

. Sir .Abdul Ha1Jm Ghumavi: My Honourable friend is absolutely mis-
taken. He does not know the system. He knows nothing at all about 
it: somebody has told him something and immediately he puts it down 
in his notes. That is not so at all. 'l'hey all get sufficient time to tender. 
At one and the' Bame time the notice is published and sufficient time is 
given to the tcndel'el's; and tend8l'l are opened publicly. What is the-
apprehension? ....... . 

Kr. Muhammad .auman: How do you know? 

JIr. President (The Honourable Sir Ahdur Rahim): Order, order; the-
Honourable Member net:ld not reply to that question. 

Sir Abdul Halim GhuJlnavi: I know as much as the Honourable' 
Member knows ........... . 

lIIr. Kuhammad Bauman: He does not know. 

Sir Abdul Bal1m Ghumavi: He does not know, because he wo,iJ.ld not 
study. 

Dr. Sir ZiaUddin Ahmad: I do not study £. R. d., hut I study the-
papers all right. 

Sir Abdul Halim Ghumavi: He has made out no case of the grievances 
that he wanted t.o he redressed. ahout the financial control so far 88 the 
Supply Department ~ concerned. Then he went. on to the Inspectorate. 
He had spoken the other day on the Brd March in the Committee about 
this particular grievance and he got a reply and still he has brought this 
forward' on the Boor of the House. There are permanent inspectors and 
temporary' inspectors and I agree entirely with my Honourable friend in 
what hEl"'said. Temporary inspectors Are liable to blunder ....... , .... 

Pandit Laklhmi Kanta Kaltra: What, is their function? To inspect 
members? 

Sir AbdUl JlaUm Ghumavi: To inspect the goods. Then" he says he 
wllnt!'! stron!! men in this DepRrtment. I have not been able to under-
stand what he means by strong men-Sandow8 or what--I do not know. 
He has not said what he had in mind-he merely said he wanted strong 
men. 
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PaDd1t INrnmj Kata :..ttn.: Men are not fed on arrowroot. 

SIr £bd11l lIaUm Gthuaav1: So for as the Supplv Department Stand-
ing Committee is concerned, the Members of both ~ e  are represented 
there, and they are given every opportunity every month to bring for-
ward the publio grievances or whatever they hear outside to the notice 
-of. the Honourable ~ ber  and if they will continue to do that, they 
will not only be helpmg the Government, but also they will be helping 
;the trade and the bulineu. Sir, Ioppoee thia mofion. 

JIr. Jhh.mml4 _&IUIL&Il: Sir, I will not a ~ much time of the House 
. in narrating the oJd story which has been current in this country for a 
long time that the Supply Depart.ment is a dumping ground for all sorts 
·-of commodities and for all sorts of people who have had no place or an 
·oatIat elsewhere. !ly Honourable friend, Dr. Sir Ziauddin Ahmad, has 
: alNady made, concrete suggestions, and he has made those suggestions 
.1tofter his experience as a member-of the Supplv Department Committee. 
·That will reveal to the House that, whatever picture has been shown to 
-.the Members of the Supply Department Committee, that is not at all 
sufficient to convince them that they Rre getting all the informations 
· that they needed. That is a great disappointment to Members, and at 
least on this side of the House_ Sir, when I moved the Resolution in 
last November that Members of both the Houses of Legislatures should 
· be associated with the Supply Department, it was with a view to improve 
the state of affairs there, and I also wanted that those Members should 
be supplied with as much information as was possible without disclosing 
:any such matters which may be strictl.v tlonfidential and may prejudice 
-t·he successful pl"0880ution of war. But froID the spt>ech of my friend, 
Dr. Sir Ziauddin Ahmad, I feel that probably members of the Supply 
· Department Committee are not given information, even necessary in-
formation I mean, as to how tenders are being issued, and how the ins-
e ~ is being carried on, etc. 

My Honourable friend, Sir Abdul Halirn Ghuznavi, tried to defend 
the Government on that point. I do not know -how he could get more 
informations than his other colleague in the Supply Department Com-
mittee, but, somehow, my friend, Sir Abdul Halim, very strongly sup-
ported the system of limited tenders, and said that Government were 
fully alive to the fact that there were only a few persons, 10, 20 or 80 who 
are able to supply a certain class of article or manufactured goods, and 
· only those few people are given timely information. But what serious 
objection can there be in adopting the open tender system" The only 
<>bjection that I can think of as existing in the minds of the Government 
· Members would probably be that that system might reveal to other people 
what the requirements of the Government are. . If t.hat is the -apprehen-
sion in their minds, then We must have an assurance from Government 
that they will register in their Jist the names of all organisati?Ds Rnd 
-firm!! who ~u  a particular class or type of goods. As my frIend, Dr. 
Sir Zinnddin Ahmad, pointed out, it is really difficult for honest business 
men to deal with the Supply Department or with tohe Contracts Direc-
·torate. It may be somewhat unpJeaRAllt. for the Government Members to 
hea.r this complaint, but this is R fact. Unfortunately, the <1onSenSUR of 
·opinion among business men is that they nnd it extremely difHcult to deal 
·with either of these two Departments. J do not know on what thllt 
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)}lininll is bUi't'd .---wllt,t her it i!': based-OJl !lome e ~ 01' it if; the rt'fmlt of 
~ ~ guess by somebody. I cannot say,-but there seems to be some truth 
m what, they sny as t,he Persian saying goes: 

"'l'n Neba,luJd chizek. mflrd_ ne gotnd chiz luJ." 

"Unless there is some truth in anything people will not talk about it 
flO loud." There must be something wrong somewhere, and there is no 
doubt that the facilities for registration 0' trading firms do not at all exist. 
It takes six months to get a firm registered aB one of the recogniBed con-
tractors or approved contractors as they say. Naturally, tbe entire para-
phernalia of the Government has to be put into action, all BOrts of infor-
mation through red tape syst,em about the financial sta.tus and position 
of the firm has to be collected, Rnd so it takes much more time than it 
should ordinarily take in Buch Departments. Then what happens? Only 
R few favoured people or those who have access to the Supply Depart-
ment either through their own selves or through Bome friends who ma, 
already be known to the Department, or through the infi1,lence of some 
other factors, are nlone eligible to be registered aB approved contractors 
flnd who get the cream out of everything. But the real cream is taken 
away by the fortunate few who arE' given the tenders in time, because 
fIOme of them have arrangements alDd manipulate to get information as to 
what the Government would require after ten or twenty days 01' even 
!lfter n month. Therefore. this is a serious matter Rnd we want t.he nnv. 
ernment to give their best consideration to it. 
Sir, there is a strong feeling in this country that all those who are 

prepared to take a proper share in dealing with the Supply Department 
or the Stores Department or in the Contracts Directorate are not given 
the same amount of facility as' the other aB commercial concern or business 
people of thiB countr.v who are already registered Bre being given. ThiB 
is the grievance which has been put forward from all quarters, and that 
iB why we have been advocating the adoption of the Bystem of open 
tenders. Of course, tender by negotiation is another thing whicb my 
friend, Dr. Sir Ziauddin Ahmad. haB approved. I personally do not like 
it. but in caseB where limited tenders do not secure the best results, 
tenders by negotiations can be replaced, and in that CRse Government 
need not reveal Buch information as they think will not be in the interest 
of the country to do. 
'fhen, with regard to financial control, my friend, Sir Abdul Ha1im 

Ghuv,navi, asked' what better control could there be tban the present one. 
I do not know what information my friend haB except this, that the 
Finance Member controls everything, but he does so with the red tape 
system nnd by paper Government. The point iB what is the real and 
effective control that is exercised: on the Supply Department by the 
Finance Department. So far as we know, there is none .. Therefore, my 
friend. Dr. Sir Ziauddin Ahmad, suggested that a CommIttee, not of the 
House but of the officials who mav be considered fit to advise on financial 
matter's may be constituted to see that the financial policy laid down for 
the Supply' Department QJld other allied departments is properly carried 
out, and that is what my friend, Dr. Sir Ziauddin Ahmad,' advoeated-. 
Tben mv friend Sir Abdul HaHm Ghuznavi, said that somebody who 

is in ~ e  of the purchaseB in Calcutta or who is the Director of Muni-
t.ions iB the most capable person. I do not doubt bis statement, but the 
POint is if any particu)al' man is efficient, there is no reason why the ,  • B 
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organization of control should not btl made strict, or at least as strict aa-
it. would .have been ~e if there was not such an efficient man as my 
fnand, Sir Abdul Halim GhuZllavi, stated that there is now one in 
Caicu.tta. Sir, particular individuals may be good or may be bad, but the 
machmery should be set up in such a manner which would not allow anv 
person to abuse his position. That is the real object. And by putang 
forward this cut motion, our reat object is to bring to the notice of the 

e~ e  of India th.at ~ ere is 11 real grievaqce in this countr.v and 
that It ~ u  be re e e~ ~ the mallner u e ~ by us. They might 
be ~ e  ~r er attention m one way, namely, that the Department is. 
getting supphes, but they are not receiving proper attention in the other 
way which we think that they should get, a e ~  that they should get 
their 'supplies at the lowest possible prices, in the best interests of tRe· 
e~ e uer and at competitive rates. That is the real purpose of moving 
. ilis cut motion. . 

We have not got much time to elaborate the different points, but I 
think there is one point regarding the specification of tenders. Sometimes 
the specifications are such that they are not understood by the normal 
class of business men who deal in 'the ar ~u ar kind of . goods. For 
instance, in a cale in which Directorate hf contracts require-a sheep skin 
for aprons, they used a Latin name, and it was not intelligible even to 
skin merchant.s who have been in the trade for a centurv. When the 
individual contractor wrote to tht' Department what it ~  and whether 
it was sheep skin, the reply came, "yes", Then. again, certain limita-
tions are placed which the Department know that it is not possible to 
comply with. For example, in the case of the same sheep skin. they 
said, all to be male sheep skin. I do not suppose any expert in the-
world can inspect and say after the skin has been tanned, whether it is-
the skin of a male sheep or of a female sheep. All soris of things are put 
in so that honest business man may feel hesitant. T do not want to 
suggest anything as to what advaDtages it gives to people who decide 
tenders or in what particular position inspectorg feel themselves when 
such ambiguities are maintained on the tender. But I should say that 
it should be the look-out of the Government 'to see t.hat the description is 
intelligible to the majority of that class of people 1rho are supplying 
those variety of goods. That should be one of the chief considerations 
when tender specifications are written out in this country. That is 1\ 
concrete suggestion and I hope it will receive thE' attention of t.he 
Government. 

As regards the method of inspection and inspectors. of course, the 
inspectors ought to be highly technical people who have to pRRS the goods 
delivered. It is no use employing people whose knowledge a~  be very 
good on theories, but who have no practical experience. For example. 
regarding tanning itself. a man may have received a very good technical 
training in Northampton or Southampton, and may have served a trAde a 
little while to get training. but if he has been out of the trad'El for 10 or 
15 yea·rs, do you expect that he can be any good !\llthoritv regarding the 
passing of tanned elMS of good!!? He cannot be. Experience is a great 
thing, and unless you are at it for a long time and continuously, I am 
afraid the person won't have that technical knowledge which R person 
with a theoretical knowledge and prRctical experience 'in the line has ~  
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My suggestion would be that Government should appoint those men as 
inspectors who would be technicians in that particular line in which they 
are to pass goods. They ought to be people of high character. Sir Abdul 
Halim Ghuznavi remarked he did not know what Dr. Sir Ziauddin Ahmad 
meant by saying, a strong man. 

Irr. PN8i4ellt (The Honourable Sir Abdur Rahim): The Honourable 
Member's ~ e is up. 
Irr. Muhammad lfa11DUUl: By saying a strong man, he meant Ii man 

of strong character, 11 man of high reliability. He rna." not be very stout 
and strollg in body ......... 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member's time is up. 

JIr. J[ub&mmad .a1UDaD: ... but he should be of Ii high integrity. 
With these few remal'ks, I sit down. . 

1Ir. J[uhammad Kuauam Sablb Bahadur (Nominated Non.Official): It 
is always a pleasure to hear Dr. Sir Ziauddin Ahmad speak on any subject. 
The other day when he was speaking on the administration of the railways, 
it appeared. to me that the booklet which he has produced recently has had 
much to do with his speech, especially on the aclmiJUstrative policy of the 
railways. I wish that in the case of the Supply Department also he had 
produced another booklet of a similar type so that we may have known the 
dozen and more points that he tried to bring out in his speech 
today. Out of those dozen points which he tried to make, there 
is one point· which stands out as of special importance. l' am 
referring to the remarks he made regarding specifications supplied 
to tenderers, meaning thereby that the system adopted is luch 
that it leaves 11 loophole for corruption-those are his words. May I say 
that I have some remembrance in that line of the Great War of 1914:·18, 
and of some friends of mine who hRd tendered successfully and become 
contractors to the Government during the Great War. My recollection is 
that all those friends of mine who were contractors for the Government 
during that period made huge profits, whereas during the present war 80 
far-I have got friends in Madras and in Delhi who have heen contracting 
to the Supply Department, and the feeling among them is that the words, 
"war profits" are actually a misnomer. The profits that these pepole make 
are nothing compared to the profits made during the last war. That is 8 
great tribute to the policy Rnd administra.tion adopted by the Supply 
Department at the present time. 

My Honourable friend, Dr. Sir ~ u  Ahmad, then remarked about 
the ranlt allotted to certain officers \1: the Contracts Directorate and other 
allied Departments under the ~  Department. I think it stands to 
reason that if It Lieut. ·Colonel is nske..i to perform certain duties relating 
to war contracts and a civilian officer is posted to a position almost exactly 
on a level with the one that is carried on by the military officer;-I think 
it stands to reason that the civilian ofticer should draw as mhch emoluments 
as the military officer, otherwise he would be doing hill ~ r  4n R half;.. 
hearted manner. Besides it would open the door to temptation . 

Q HoDoar&ble _ember: What temptation? 
B ~  
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Ill. JlulJammld lhul&ID Slh1b Babldur: Bribery, corruption. 
U NoOl1' (Interruption.) Suppose a civilian officer is employed on a 

. pay of Rs. 200 a month aud a like post is given to an officer of 
the military department, and a Lieut. ·Colonel is appointed to perform 
duties exactly similar to the ones which the civil!an officer is asked to 
perform, and the Lieut.-Colonel gets Rs. 2,000 a month. It is natural 
that the civilian officers would feel rather oowed down and they would not 
have the zest and I would go further and say that it would open the door 
to,1;emptation. In that way, if oivilians have been appointed to ranks' 
which have been enjoyed by military officers in the Supply Department, 
they are perfectly justified in drawing salaries which are given to 
the military officers and it is fo!' thnt reason that' these officers 
are given the rank of Captains, Majors and Lieut.-Colonels. Then 
my Honourable friend referred to the employment of lady steno-
graphers. Whether it is lady stenographers or men stenographers, it is a 
minor matte!'. After all, the Supply Department is a huge organisation 
and it has to deal with the prime necessities of life right up to the scientific 
armaments whioh are needed in present; day warfare. The management of 
such a huge organisation naturally leads in some instanoee to dishonesty, 
however well managed it may be. You can never prevent that .. 

Dr. P ••• BlDers_: But you should not encourage dishonesty. 
Ill •• Mammad ..... am Slh1b Bahadur: Of course not, That ia 

very nece88ary. In the last war huge profits were made and during the 
present war, they are just able to make both ends meet and nothing is left 
to them except a very small margin of profit. Then my Honourable friend 
referred to the system of tenders. I think my friend, Sir AbduJ Halim 
Ghuznavi, is more competent to speak on that subject than I am. 

Sir 00wuJ1 lehlDlir: Does the Excess Profits Tax apply to these con-
tractors? 

lb •• uhlmmad Kuaa&ID Sahtb Bahadur: Then, Sir, my Honourable 
friend referred to the delays whioh occur in the report submitted by the 
Kasauli Institute with regard to foodstuffs they examine. He gave us to 
understand that the effect of this delay is to keep out certain tenderers and 
to benefit oertain others. I have not heard anything about that except the 
statement made by my HonourBble friend. With regard to specifications, 
I think it would have been far better for my Honourable friend to· have 
read out those specifications, so that we may be in a position to judge for 
ourselves. He never read out any specifioation. 

Then, Sir, my Honourable friend referred to the want of experienoe 
on the part of Inspectors, whose duties were performed by some people in 
the Indian Stores Department and he deprecated the policy now adopted 
of having Inspectors appointed from the Directorate of Supply. 

AD llODo1lrable Kember: 'Mley are temporary. 

JIr. Jlahammad Jluauam S&b1b B&hadur: If they are temporary, I 
suppose it is due to the stress of necessity. I deprecate the temporary 
appointment of Inspectors, because the ultimate results cannot be satis-
factory. But 80 far 6S the Indian Stores Department is concemed, it is 
now part and parcel of t,he Supply Department. AI such, whether these 
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inspeetions are carried on by the Indian 'Stores Department Or by the Con-
tracts Directorate, ~  is immaterial, provided you have the proper kind of 
staff. I oppose the cut motion. 

Sir P. B_ Jame. (Madras: European): Sir, I have seldom listened to a 
debate with more impatience. The House is now discussing perhaps the 
most vital and the most important Department t)f the whole of India's war 
effort, for, after all, the fighting forces are completely and absolutely 
e ~ e  upon supply. I have listened in vain for some attempt to deal 
with this question in a big way. My Honourable friend Sir Ziauddin 
Ahmad's speech, to my mind, has proved one thing and that is that the 
Advisory Committee to the Department, some of whose members are 
elected by this House, has been of little value to them or to us, and it is 
unfortunate that the House h"s not been asked to deal· with some of the 
bigger issues which were referred to in the speech of the Honourable' the 
Finance Member who pointed out that with the pt:esent trends in the 
course of the war the position of India 6S an arsenal of supply is becoming 
daily more important to the war efforts of the Commonwealth of British 
countries. 

Now, Sir, I am not in a position to speak with any detailed knowledge 
of the Department of Supply but I speak, 80 to speak, BS an outsider, as 
one who has had brought to his notice from t·ime to time certain problems 
concerning which I should like to make a very brief reference. We have 
been told by the Honourable the Finance Member that the orders which 
have already been placed in this oountry amount to over 82 crores of rupees. 
There was at one time some doubt in the minds of those who live in my 
constituency as to whether there had been a sufficiently fair distribution 
from the geographical point of view of the orders which were passing 
through the Supply Department. I am glad to acknowledge the fact that 
the recent decentralisation of control which has been effected in the Depart-
ment has to a very large extent met those misapprehensions and that as far 
as South India is concerned her industries are participating to a far greater 
extent in the war effort, as far as supply is concerned, than they did to 
begin with. ... 

The question of inspection has been referred to. May I stress the 
importance of adequate inspection? May I Blso stress the importance not 
only of adequate inspection but of independent inspection? Inspection 
may make the whole difference between life and death when matters 
connected with the fighting forces are being dealt with and I should like to 
hear the Honourable the Leader of the House to tell us that he is satisfied 
that. the inspecting staff is not only efficient but 1S a.bsolutely iudependent, 
and free from Bny suggestion of undue influence. 
Now Sir, there is another question I should like to ask. I am going to 

ask the 'Honourable the Leader of the House whether he is finding any 
difficulties in the way of the organisation of th? Supply Department ~ ~ 
ought to be remedied and which can be remedied by th?se who are pt;nCl-
pally concerned. Hitherto, the debate has proceeded m the other dll'8c-
tion. Members have mentioned their peculiar and particular difficulties 
and criticisms. I should like to tell the Honourable the Leader of the 
House that as far as my own community is concerned, we are. desperately 
anxious that he should not be impeded in ~  ~  in ~e speeding 'up ~  
India's supply production. If there are. difficulties which a~e u ~r his 
control to remove or which are beyond hIS control to remove Immediately. 
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will he let us know what they are, and if we can help, we shall gladly do 
so because this matter of supply is so absolutely fundamental to the success 
of the cause in which every Member in this House really believes. 

There is one point to ~  I should like to refer which touches the 
Eastern Group Conference and its results. The Eastern Group Supply 
Council is to be situated in India, which, in itself. is a tribute to the special 
position which India holds not only strategically but in the matter. of 
supply. Has that CQunoil really started work and what are its relations 
to the Supply Department in this country and to the Supply Departments 
in the other co-operating countries within the Eastern Group? I under-
atand that there are still members of that Council who have not arrived in 
ladia. I hope that their nOll-arrival will not mean that the work of the 
Council is being in any , WRy beld up. Then, I was glad to learn from the 
Finance Yember's ~  that authority has now been reoeived from Ris 
Majesty's Government to purchase oertain essential artioles of snpply in the 
United States and Canada and that an officer has been plaoed on speoial 
duty in America. I suppose his jurisdiotion extends to the United a ~  

and Canada. Is that officer a member of the Department of Supply In 
this country? Is he responsible to the Honourable Membet' who is in 
charge of the Supply Department? What is bis relationship to the Pur-
chasing Commission which is in the United ~ e  today on behalf of the 
United Kingdom. -and what steps are being taken to prevent ~  over-
lapping in the search for supply on the part of the representatives from 
India and the representatives from the United Kingdom? We. I know. 
would not for one moment have any competition in tbat field. We. there-
fore. hope that there is the fullest co-operation between ~a  officer and 
those who represent His Majesty's Government in that partlcular field. 

Then, Sir, my final point refers to the activities csf the Roger Mission. 
I think the importance of the work of that Mission bas been under-estimated 
in this 'COuntry. But I notice that the Mission has lJOW submitted its 
reports on tbe possibilities of expanding India's output of war supplies to 
His Majesty's Government. who are giving the reports their urgent consi-
deration. It is hoped that as a result  India will before long substantially 
be able to increase her output of munitions. What. tben, is the position 
of the Roger Mission today? Has it disbanded? I understand that Sir 
Alexander Roger. who has an industrial experience possessed by few 
persons in this country, is still undertaking certain tasks either on be ~  
of His Majesty's Government or on behalf of the Government of India. 
But may we take it that the Roger Mission, having submitted its report, 
has completed its work? If not, on what work is it now engaged, or what 
is the particular duty whioh is now. being carried out by ita Chairman? 

My final word would be to say this. There have been many oriticillDl 
of the Supply Department in the past. It must be remembered that in 
the countries which form part of the Commonwealth it was not until the 
war came that they began to organille themselves upon a war basis, and the 
undertaking of the Supply Department is one of the greatest undertakings 
of any Department in thia oountry. . It is not surprising that mistakea 
wet.! made; it is not surprising that there were criticisma; but, I think, 
the general feeling in my own constitQ,tmcy is that great progress has been 
made and that neceasary re-organisations have taken place. Many of the 
criticisms which were formerly put forward have been met and there ia 
Dot one amongst us who would not pay a tribute to the head of the Supply 
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~e ar ~e  for his devotion to dut,y, for his quickness in appreciating the 
difficulties of oth8rs and for the rapid way in which he has put changes 
whioh have been decided upon into immediate and effective action . 

. 111' ••• S •. Aney ~ erar  ~ u a a a  Sir, I agree with my 
~rab e fne?d, Sir Fre e ~  James, that the Supply e ar e~  

,occupies a er~ Important place m the effort for the successful prosecution 
-of the war which the country has to make. The matter therefore has 
to he considered not merely purely as a matter of accounts 'but as a ~a er 
having re a~  tQ the. very big issues involved in the successful prosecution 
of the war Itself. ~ IS on account of ~a  that this Department has largely 
:attracted the attentIOn of the non-offiCIal Members of this House for the 
last so many months. It may not be correct to say that the non-official Mem. 
ber~ of ~  House were not alive to the importance of the undertakings 
whICh thiS Department has to perform and fulfil. It was for this reason 
that this part of the House was anxious to urge on t,he Government. that 
there should be some association of ~ a  Members with the working 
'of this Departm6Ilt in some form or another, and the Honourable Member 
had made some arrangement of appoint,ing a Supply Committee also of 
this House. But there are certain points on which one would like to have 
some more light thrown by the Honourable Member in charge or by the 
Finance Member in order that the people should feel that the working of 
this Department is being carried on for the . purpose for which it, is intended 
:amI with such co-operation of the India.ns as it ii': possible for t.hem to 
IlllVt' with safety. Whatever information is vouchsafed has not. been able 
to make t,he people entirely free from anxiety on this point.. In the first 
plaee T would draw the a.ttention of the Honourable the Finance Member 
to certain points which strike me--.some important, points which I gathered 
trom tht' figures given under the Demand for Grant for the Department of 
ur ~ on pages 430-82. The importance of tht' work will also be realized 
'from the very fact that. the expenditure on the Supply Department, has 
miRcn from practICally 1\ negligible figure of Rs. 6,49,000 in the year ]939 
to Ri':. 58,26,000 in the estimates for next year. That in itself shows that. 
t,he work of this Department has been expanding and greater expenditure 
hAS to be met, but if we analyse the figures further, we find that the 
revised estimates for 1940-41 show the figure t.o be standing at Rs. 49,30,000 
and the Budget estimates for 1941-42 show that it, will be Rs. 58,28,00<!. 
'l'here is practically a rise of nine lakhs and a few thousand more; that IS 
the difference between the Budget estimates for 1941-42 and the Revised 
estimates for 1940-41. Now, this difference also is accounted for by the 
fact that there is a provision of a lump sum for a~ a  e ab ~e  to 
be provided for to the exte.nt of about ]0 iakhs m. t.he ~ e  e a e~  
That accounts for the difference bet.ween the Revlsen estimates of ~  
vear and the Budget estimates for the comin}!, year. Now what strIkes 
me as something not easily intelligible is this. that. there arc a number of 
officers shown for the ea~ 1940-41 and 1941:42: for. ~ ~r er year the 
number of officers given iR 38 and for the commg ~  It IS gtven as 159. 1 
• really do not know whet,her this 159 is not the eXlstmg number of ~r  
in the Department, or does that figure, include the u b~r of e~ WfIdh 
t.he want to rovide for in the coming year. I belIeve It ~  not mc. ~ e 
t,he ~u ber olofficers to be included in the ~  :"e81' for whICh a prOVISIon 
of a lump sum to the eJ..1ient of ten lakhs IS made. . 

'!'he Honourable Sir .Teremy llataman: No. 
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Mr. K. S. A.D.ty: It could not be:) Then the figure 88 shown as falling 
tinder the olie year 1940·41 is not the correct one, .  , .. 

Sir ltaghavlIldra Baa (Government of India: Nominated Official): That 
must be the Budget ~ a e  at the beginning of 1940-4:1. .  ,  . 

lIrlr. K. S. ADey: ... aud not fiB it existed whell the Revised estimates 
were made? • 

Sir BaghaVllld.ra Baa: No. 

\. 
Mr. K. S. A.D.ey: Otherwise it is difficult. to Ulldl'l'stalld the whole thing. 

Then there is another point to which I would make a referE'nce. Of these 
159 or ~~ officers, ~  ma!lY officers ar~ really Indian oft\eers occupying 
key pOSitIons? That IS a pomt I would like to know; it would go a long 
way towar'ds reconciling public opinion in this matter. The other dav a 
reply was given in another place but that reply was so vague that we were 
not in a position to understand exactly how the situation stands. What is 
the total number of Indian officers in this figure IS8, and what percentage 
of them occupy what may be called key positions there, because that will 
show that there is a growing tendency on the part of thOile who are in 
charge of this Department to associate the Indian element not merely with 
either ministerial or clerical work or the ordinary routine work but even in 
those works which mean the laying down of the policy and some such im· 
portant thing connected with defence. Then, after t.hat, there is another 
thing which I would like to ask the Government, and then I would wind 
up my remarks. As I have already maintained that this work of snpply 
occupies a very important place and my Honourable friend. Sit F. E. 
James, raised the point that so far as the orders placed with the Govern· 
ment of India in t.he Supply Department are ~er e  there is now. 
according to him at least, some satisfaction to the effect that all the Pro· 
vinces have been given a fair advantage of the distribution of these orders 
in the matter of the supply of those orders. I would like to have a more 
clear statement on that point also so that it should he possible for UR to 
know what is the position of these Provinces. I know it is a matter of 
supply, and much will depend upon the industrial development of each 
Province, but at the same time it would. be of interest. for liB to know how 
far under the existing conditions the different Provinces have been ahle to 
attempt industrialisation in some way or other and ,,·hat. encourag?ment 
or advantage the differenif. Provincial Governments are havmg or a ~ so' 
as to make an effort toward. the industrialisation of those ProvlDces. 
From that point of view I believe some detailed statement in this House. 
would be of great use. With these observl\tions I support the cut motion. 

Some Bcmoarable Kemberl: The question may now he put. 

Mr. Preside' (The Honourable Sir Ahdnr Rahim): The queat.ion iR: 
"That the question be DOW put." 

The motion wa.s adopte<\. 

'!"he Honourable Sir Muhammad ZatruUah Khan (I,eader of the Hou!lt'): 
Sir, before making an attempt to reply to such criticism of the Supply 
Department as has been given expression t.o r ~ the course of the debate 
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I would like to. ssy this, that the ~ ~ Department is in charge Qf wQrk 
o.f a~ emergency character, work wluch IS not normally carried on, at least 
not III the same volume, by ordinary Government Departments, and, there-
f?re, there has not been the least e ~~ un my part to pretend at any 

~  that. the:e mo.y not be or that there 18 not room for imprQvement in 
"aMOUS dlrectlOn;s. As a matter o.f fact changes are continuo.usly being 
effected in the o.rganizatio.n and metho.ds o.f Ihs SUPply Department as de-
~  beco.me apparent or impro.vements suggest them"selves. Therefo.re r 
was ho.ping a~ duriJ?-g the co.urse o.! the" ?ebate suggestio.ns might co.me'to 
the surface whIch mIght be worth mvestIgating further. I am 1!0meVl<hat 
diRoppointed tha.t the debate has not thrown up any suggestions of that 
character. I do. not n.gain from that draw the inferenoE! thRt all that is 
necessary has already been done and that there is no further roo.m fo.r im-
provement. Perhaps so.me Ho.no.urable Members like the Ho.nourable the 
Mover o.f the cut mo.tio.n are reserving their more detailed suggestio.ns for' 
another o.ccasion, for, throughout his speech Sir Ziauddin Ahmad gave' 
warnings that fo.r the mo.menb he was 'lnly tabling the heads of the speech 
he pro.PQses to. mako during the consideratio.n motio.n of the Finance Dill, 
so that today he was merely giving us the benefit of the index, but Oll a 
fwthel' occasion he will give us the benefit Qf the contents of his speech. 
N'evprtheless, I must try to meet such critioism as has been put fo.rward 
and in trying to meeL that 'Criticism I am afraid I must take up some of the 
Hme of the Ho.use in explaining over again in outline ai least the organisa-
tio.n o.f the ~r e  It seems to me that in spite of. several attempts 
made in Committee to explain the organisation and the working o.f the 
Department, there is at least one Honourable Kember of the Co.mmittee 
wlh) dQeR nQt appenr to 'have grusped either the functio.ns or the organisa-
tiQn or the method of work of the Department. 

Dr. P. N. Ban&r19a: Have the other Memhers grasped? 

The Honourable Sir Muhammad Zafrullah Khan: At any rute, I have' 
had no indication from any Qther directiQn that the wQrking and organisa-
tiQn o.f the Department have not been understoo.d. As ~ matter of fact, an-
other Honourable Member, I mean Mr. Muhammad Nauman, has made a 
grievance that apparently information. is not beb ~  ~  to the Com--
mittee. For here is my Ho.nQurable friend, Dr. Sll' ZIauddm Ahmad, who 
stands up and gives utterance to. certain things which indicate ~ a  he ~  
no. info.rmatio.n o.n certain po.ints. But what I understQQd SIr au ~  
Ahmad to. say was that he wanted the organization ~  the e a~ ~  1!l 
cel't.ain respects, to be on different lines from the hnes .o.n WhlC? It IS 
hased at present, and hQW can he say ~  u e~  ~ has mformatlOn as to-
what the Department is do.ing and hQW It IS domg ~  ~  the ~ er ha.nd 
when another Member of the Committee gave certam mfonnQtion, Mr. 
Muhammad Nauman said, "Oh r, hQW does he know, where ~ e  he get the 
information from". But when that HQnourable Member saId that he !lot 
it during the sittings of the Committee, Mr. Muhammad. ~ a  sald:' 
"But Dr. Sir Ziauddin Ahmad does not seem to ~ e got. ~  . I.will Pony 
t his that except with regard to o.ne matter as to. WhICh I smd ba~ If Twas 
cQnvinced that the info.rmation was wanted for ~e purpo.se ~  would 
help Honourable Members to understand somethmg concernmg the l?e-
Itrtment . I have freely supplied information on every matter o.n whIch 

a ~  had been aaked for. t have given it in my own Rtatements and 
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ill statements made by the heads of various sections·of the Department; I 
have given it by way of memoranda, by way of notes and by every ~~ b e 
lneans in which I could convey information. That it does not appear to 
.have sUnk very deep in oertain quarters is, I assure the House, not my fault. 

I shall make another attempt to describe the organisation of the Depart-
ment. Let me first try to impress upon the House that the Depurtment 
does not consist of aectiana which place orders and of other sectionR which 
lIIake purchases. The whole Department, if I might u~ it broadly, is a 
purchasing organiution, orders are placed upon us by Hilr,Majesty's Gov-
'ernment, by Allied Governments or other countries and by oUr own Defence 
CllDd other Departments and we have to e:ncute these ordera. That makes 
us suppliers and the distinction 80ught to be drawn between the Govern-
n lent of India and the Directorates General, between the Direotoratea 
General and the purchasing organisations, as if these were a number of 
'contending partners in an uneasy partnership is not justified. When an 
'Order comes in if it requires planning, the planning has got to be done in 
·concert between the appropriate Directorate General and Purchasing Orga-
nisation. When the planning has been done BIld the ac1\ual purchase is to 
be made, the actual purchase is made by the purchasing organisation con-
cerned. These purchasing organisations we took over one from the military 
side and the other 'from the Commerce Department, that is to say the 
Directorate of Contracts from the militaty side and the Indian Stores 
Department from the Commerce Department. 

With regard to the two Directors Genernl, the question 8sked WflS what 
is the control exercised over them. The question might well be what is 
t·he control exercised over the Supply Department? ~ e Supply Depart-
ment, is constituted as follows: There is the mnin Secretariat, then there 
are t.he two Directorates General, the Directorate General dealing with 
munitions production, that is to say roughly steel, engineering and metals 
and the Directorate General of Supply which deals with other stores. With 
-r·he Director General of Munitions Production are "lOCiated aeotions both 
of ·the Indian Stores Department and of the Directorate of Contracts which 
deal with those articles which are assigneo. to that Director General. 
With the Director General of Supply are associated those sections 
of the Indian Stores Department and of the Directorate of Contracts 
. which deal with those articles which are deo.It. with by the Directorate 
General of Supply. Each of these Directorates General also has Il Fin'&DcinI 
Adviser, a representative of thp Finance Department. They also have their 
secretariat establishments 80 that each I. more cg le.1 a complete depart-
ment in itself, the Director General at the head of the Department having 
the powers of a Secretary to Government. Associated with him are appro-
priate section6 of the purchasing organisations and also the Financial Adviser 
representing the Finance Department. They together plan and place orders 
for all the articlell with whicll they deal. The Director General of Supply 
·similarly has alsociated with him 8 Financial AdviRer. . 

SIr Oowujl lehaqlr: Are the Finnncial Advisers properly staffed from 
the Finance Department? 

Tbe Boaour&ble 8ir Muhammad Zafrullah JOwl: Oh 1 yes. 
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As I was saying, the Diredor General of Supply has associated with 
him a Financia.l Adviser and also the necessary secretariat staff, 80 that 
they too are a complete organisation, and these organisations aT'B the Gov_ 
ernment, of India. I do not know and 1 cannot understand whnt Honour-
.able Members mean by Raying, "Wbat cont·rol dOt's t.he r ~  of 
India exercise over them 1" They are, for the purposes Ilssigned to them, the 
·Government of India. Of 00U1'98, the Member in charge is responsible for 
the running of the whole of the Department, hut if it is meant that eve.ry 
little thing that has got to be done must be put up to the Member and be 
":lInctioned by him before anybody can take any action, that. is physically 
impossible and cannot be done; it would require a hundred Members to do 
t he work of the whole Department over again afte.r it had been done by the 
"nrious sections of the DepartIJlent. 

Dr. Sir Zia.uddiD Ahmad: Is it not a fact. that Government have 
amalgamated' the Indian Stores Department land thfo Department of the 
Director of Contracts? 

The BoDourable Sir K1Ihammad Zafrallah BbaIl: No, not technically, 
becs.use we are under obligatiol'l to ~ two parent Department, of these 
two organisations to restore them to their parents after the war is over in 
-the condition in which we took them over from the parent Departmente; 
that is to say, we are under obligation to restore the r~ ra e of Con-
tracts to the Defence Department and restore the Indiau Stores Depart-
Ulent to the Commerce Department.. Therefore, no technical amalguma. 
tion has been carried out, but any overlapping which would have re~u e  

'fl'om these two purchuing organisations dlSdhQrgibg similar functions with 
l"egarcl to certa.in stores has been eliminated in the way I have explained . 
. Suppose sections A, H, C of the Directorate of Contracts WE're dealing with 
steel and engil1eering lind metals hefore t,he war, and seetions X, Y, Z of 
the Indian Stores Department were also dealing with similar articles for 
t.he Civil D.epartments of Government. Now A, 13, C of the Contracts 
Directorate and X, Y, Z of the Indian Stores Department have all been 
put down together at Calcutta and they are attaehed t.o the Directorate-
·Genel'al of Munitionfl Production; and they are 110W working, though in 
separate and distinct sections, &s one purchasing organisation attached to 
that Directorate-General; and the SRme thing has happened with regard to 
'litores which Bre dealt with by the Director-General of Supply. 

Mr. lI(. S. Ane)': Are they functioning as one Department? 

The Honourable Sir Jluhammad Z&fruJ.lah lQ1aD: '1'he head of the pur-
-l:hasiug organisation in Calcutta in charge of hoth t.hese sets of sections ~ 
Brigadier Thomas who was the Direntor of Contracts "nd the head of the 
!lUrchasing organisation as it. stands today in Delhi, that is to say, sections 
from the Indian Stores Depart.ment as well 'BS the Direc-torate of Contracts 
.is Mr. Sur who was Chief Controller of the Indian Stores Department. 

Dr. Sir Ziauddin Ahmad: Do 1 undel'fltand that the, amalgamation 
between the Indian Stores Department. and the Director of Conhoot,s bas 
heen ('..arried out in CalcuttR and not In Delhi 1 

The Honourable Sir Muhammad. Zafrullah Khan: Yes, in Delhi too. 
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~  in regard to financial control, there is a Financial Adviser for ~  

whole of the Department and he has other representatives of the Finnnee 
Department,-one attached to the main secretariat, one attached to the 
Diret·torate-General of Munitions Production in Calcutta and one attached' 
to the Director-General of Supply in Delhi. So that there is at each stage-
adequate financial control and examination of all, proposals that emanate-
from any part of the Department. 

With regard to the Directorate of Contracts one objection taken by SIr 
Ziauddin Ahmad was that there have been very rapid promotions in mill· 
tary ranks and. of oourse, consequently, in emoluments. \With refl8rd LO-
miiitary ranks I hope the House will at least now realise, after I havt' 
described the organisation of tho Department that the Directorate of 
Contracts is a military department. For the moment it has been placed 
at the disDosal of the Supply Department in the &anse that, it works with 
the Supply Department but its organisation is on military lines, and we 
cannot .tinker with its organisation. as I have said, being under obligation' 
to restore it intact to the Defence Department after the war is ovm-. Tht: 
ranks there have always been held on 8 military basis and continue to be 
held on a. militarv basis. There hRS been tOUP. change since it came OV61' to 
us and it is -this that it came over to us as a Department. 
into the officers' ranks of which no Indian recruitment was being 
made; but we have been able to persuade the military authorities 
that a certnin amount of Indian recruitment should be made into the 
officers' ranks Ilnd we have I\lread'y gnmted commissions to, I believe. 
at least eight Indian officers in the Directorate of Contracts, and this I 
hope will 'OODtinu8. With regard to rapid Promotiona, I believe there have 
heen onp. or two such ';3se8; thev have been already ~ u  on thtl floor 
of th", House during question time, and I have mada .qo BE;cret of my own 
opinion tbat t,hase wel'e cases of rapid promotion. There WIlS 8 certain 
amount of justification for them having regard to the fact that the Directo-
ratiP of Contracts with its peace-time establishment had a very limited. 
number of officers. It expanded very rapidl)' after the war arid the result 
was that in some cases.-two have come to my notice,-there was promo-
tion which might be regarded as rapid promotion. In one of 
these cases,-and I believe that is the case which was referred 
to by Sir Ziauddin Ahmad,-the promotion to the highest rank to· 
which he has referred was only temporary. That officer had risen from 
Captain to Major' within a short time owing to the fact that several high 
postl> had to be created in that Department which had to be filled by 
Majors, but his. rise to Lieutenant-Colonelcy was in a temporary capacity for 
a Rhort time and he has again reverted f,t) tht'! rank of Major. 'fhis is a kind 
of thing which cannot altogether be avoided when rapid eXl,ansion ~  to 
take place. And I, ma.y say with regard to the other nriticism also that 
that partIcular officer though he was in civil employ when he was taken, 
over aud given militnry rank Juwl been for a number of years,-I believe 
for 15 or 1ft years,-lD the Indian Anny Reserve of Officers where he held 
the ranlt of Captain for a long time be r~ he was appointed to this DeplU't-
ment as Staff Captain. But I have looked into this matter Rnd I have come-
to certain rra ~e e  with the Master-Genem] of Ordnanoe and the 
Director of Contracts which should obviate similar csses recurring in the 
~~ ure except where it connot pOflsibly be helped and there is no remedy for 
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'rhpl'e were beveral other lIlutters referred to bv Sir ~ a  Ahmall; 
for instance. that the t,esting of ~ e e re er~e  only to Kasauli, but 
I suppose his criticism was general.-used to take too long. He has him-
-self said that there has been considerable improvement in that respect; 
already. He then referred to the matter of fees whieh he said are descrih-
oed as fees but everybody knows what they are; and there are other Honour-
able Members who have made reference to similar kinds of expenditure 
incurred in respect of the inspeotorate. On that matter I may say thia. I 
too have heard rumours, but I cannot condemn :mybody on the basis of 8 
'rum our .  I have made appeals to members of the oommercia.l and indus-
trial community that if they will bring to my notice any concl'9te cases 
where 1 am satisfied that anything of that kind has occurred I am prepared 
to take the most drastic steps to put the matter right, 
I do not know what more I am expected to do in this connection. 

Sometimes I am told that if anybody gives informBtion he is doomed fQr 
the future so far as orders are concerned. I have said that I will guarantee 
that no such firm or individual will suffer on account of their having 
brought to notice a matter r.lf thut kind. But unlells there is satisfactory 
proof, I am unable to take action. I am most anx!ous-I am more anxious 
than Honourable Members themselves. because, after all. it is my responsi-
bility and it is not directly their responsibility-to put an end to anything 
of that kind that may exist; but I want the help of people who have 
knowledge of these matters to come forward and supply me with informa-
tion. And without levity, may I also say this-it is neither a justification 
for anything of this sort if it does exist nor an excuse nor a palliation of 
it-but there is an aspect which makes it more difficult to deal  with a 
matter of this kind and which is summed up in the Punjabi proverb: 
"Randi u ,.tmdepa kat lendi aye gwandhi naAin katan dentle." 

which means that a widow left to herself might remain chaste, but it 18 
the neighbours who interfere and see that she loses her chastity. Without 
the co-operation of commercial and industrial individuals and firms, if this 
evil does exiElt-and it may well exist for all I lmow-it cannot be dealt 
with; and I do hope that  that co-operation will be forthcoming and that 
we shall be able to deal with it. . 

Then, specifications were I'9ferred to. There also, in the first place, I 
must impress upon the House that we are suppliers; and as suppliers we 
have got to supply articles according to specification; that is to say, the 
specification which is given to us. It is for the Governments and Depart-
ments which place orders with us to say what they ,vant; and then it is ",r 
us to make every p'08sible effort to supply what they want. When 6D 

article cannot be supplied according to the speoification, every effort is 
made to procure a suitable substitute and to persuade the authorities plar.. 
ing the order to oarry out tests in order to decide whether the substitute i9 
or is not suit,able; and if it is suitable it is accepted in substitution of the 
article originally asked for. Two references have been made, one by Sir 
Ziauddin Abmad and another by Mr. Nauman to specifications which on 
the face of them looked very stupid. But the actual specifications, if they 
were brought to my notice, would be more convincing than their paraphrase 
8S understood by the two Honourable Members. .  . 

Certain observations with regard to the inspecto1'3te and their qualifica-
tions have been made. It goes without saying that an .inspector must have 
the qualifications to be able to judge the quality of the article which h,as 
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got to he inspected. I do not know what is meant by part time inspectors-
possibly the reference is to inspectors who may be a ~ by the day ruther-
than by the month .  .  .  .  . 

• KCIIlO1Il'abl ••• mber: Yas. 

fti Boaoarabl. Sir I[nhugmad ZaIrallaIl KIwa: I have had one or two· 
references made to me on that question reoently-the matter I think was 
raised only the day before yesterday in the Oommittee; 'Snd I shall look 
into it and see how the system operates in actual practice." 

Another matter which has been raised and to which a great de .. } of 
importance has been attached is the question of tenders. It is said: "We 
• have no objection to open tenders". As a matter of fart that is the nOl'ID&1 
way of doing things. Nor is objection taken to what has been described ae 
negotiated tenders, by which is meant, I suppose, settling the terms of .' 
contract by negotiation. But it has been urged that the system of calling 
for single. tenders and the system of calling for limited tenders should be· 
abolished. Now, the system of single tenders is resorted to when there is 
only one known BOurC'e of supply for the particular article wanted; and a 
single tender and u negotiated ('on tract might very often be the same 
thing. In any case where there is only one known source of supply. for 

~  for particular kinds of fabricated steel the only source in the 
countr.\· may be Tatas, I Rhould like to() know what Aurthly good it would do-
to issue open tenders. 

Dr. 8ir ZiaaddiD Ahmad: Not in this case. 

Th. HoDourable Sir Muhammad ZafraJlah Khan: Very good. In such a 
CRse single tender would be justified. I aSKure Honourable Members that 
only in such eases is single tender resorted to. A limited tender is only 
811 enlargement of the Bingle tender system. Limited t.f'!nder is resorted to 
when there are a certain number of sources of supply but they are definitely 
limited. Take for inBtance, the supply of textiles of a certain description. 
These can only be supplied by certain textile mills Rnd if a tender is 188Ued 
to all sueh textile mills in India in respect of stores which can be Bupplied 
only by them, what objection can there be to this system and what good 
would it serve if it was in8isted upon that in such C'Ases there ought to be 
open tender. Sir Ziauddin Ahmad himself put n question a few days ago 
with re~ar  t.o 0 tender of that description. He Fluid: "Why· was it not 
advertised 7" "'['0 whom WIlS it iRsued?" and I gave· him the reply that 
it was issued to 66 mill!'! and in addition it was issued to all the miUowners' 
R88ociationt; who were requested to hring it to the notice of Bny mills which 
might have bep-n omitted in the list. of mills whirh we had here with regard 
to that part,iculflr descriptioTl of textiles .  .  .  .  . 

. Kr. Muhammad .auman: May I Rsk one 'luel'tion? If it can be 
Issued to R6 mills. whnt is the particular harm in tnRkin,z it a11 open tender? 

fte Bono1l1'&bl. Sir Kahammad Zafrullah DaD: I do not know the 
number of occasion!! when J have tried to put before the House this aBpect 
of the matter that It ~ il'l done because it is required to be donEl and 
~ ere is justification for it. rather than hecause there is no harm in doing 
It .  .  .  .  .  .  . 
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Sir Oowujl Jehaugir: Has the Honoumble Member made it quite cer-
tain that: in the ('ase of these limited tenders_ tenders are sent, in the CBse 
of textile mills, to all textile mills who can make that article? Has he 
made quite certain of that fact? 

'!'he Honourable Sir Muhammad Za!ruIlah Khan: I have said that they 
are Rent, to all the textile mills known to us and also to Millowners' Associa-
tionA with a request that they should bring it to the notice of mills to whom. 
it may not have been sent by the department, to make it quite certain that. 
it renches everybody who is interested in the matter. But apart from that 
sometimes the limited tender svstem has to be resorted to because thil 
ur~e  of the demand is sudi' thnt there is no tIme to issue an open. 
tender. That the single tender and the limited tender are exceptions is. 
admit.t.ed. But. t.hey Bre resorted to only when exceptional circumstances. 
of the kind which I have tried tlO describe arise. I think there can be no 
difference that the single tender must bp. resorted to if there is only one· 
known source of supply and it is sheer waAte of time and effort to put out 
open tenders. In regard te', limited tenders, there may be 11 difference of 
opinion here and there-J will not say that on no occasion anybody else-
could possibly have tendel'ed but, I can say that tnken by and large it. 
cn·URtlR no prejudice. 

"alYi Muhammad Abdul GbaDi (Tirhut Division: Muhammadan); 
May I know one thing from the Honourable Miember-apart from these· 
66, whether there is any firm which has ·not received an,-demand for 
supplies for any tender of the kind during the pendency of thE' war? 

• 
The lloDoarable Sir Muhammad ZIb'alIah Khan: Obviously I could not 

answer that on the spur of the moment; but that number 66 was given with. 
reference t.o the portieular order which wus the subject matter of that 
question. I have useel that as an illustration: I am not saying that there-
urA only 66 mill!'! in India. 1 have Raid t,hut with rr:gard to that particular 
order, the order wus t'onveyed to the 66 mills and to the Millowners' Asso. 
ciatiolls and I laid on the table of the House a list of the mills who actually 
did get n portion of thot order for execution. 

The last grievance to which Sir Ziauddin Ahmad referred was, accord-
ing to him,-I have not gone into the matter and have not 
checked the figures,-the paucity of Muslim contractors who. 

dealt with the Department . 

1 P.M. 

Mr. lIIubammad Bauman: And the difficulty of registration. 

'!'he Honourable Sir MuhIJDmld. Z&frull&h Khan: I will deal with it 
later. The question of au ~  of Muslim contractors has been raised, 
hut t.hnt is a mattcr which is extremely diffielllt. to deal with. I must not 
be taken to mean that I wish to exclude anybody from the activities of the 
Department r ~ co-operation in the efforts that the Department is making 
to procure war supplies. On the other hand, it must be understood that 
the Department cannot undertake to make an:" p&1'ticular nUmber. up from 
Any particular· community. The conditions with regard to supplies are 
known to everybody. With regard to certain descriptions of stores, opm 
tender!1 are iElsued. There anybody can tender. With regard to certain 
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.other kinds of articles, where limited tenuers are issued, there are known 
aouroes of supply, and if there is any fresh source of supply, I will see 
that that source of supply is not omitted, but I cannot thiuk, how, assum-
ing that there is not a certain proportion of Muslim contractors, I call 
.remedy that defect. The remedy lies in the hauds of t.he community itself. 
If Muslim enterprise were to take a larger share in the kind of activity 
:with which the department has to deal, I have no doubt they will come 
.in for a larger -share of the orders. I have also no means of finding out 
whether Or not there are enough Muslim contractors. '., Without goin. 
into detailed investigations for which neither I nor the Department have 
.any time and for which there would be no justification we can.not find that 
~  . 

With regard to registration, it has been said that there is a great deal 
of dda)" and all 8011s or inquiries are made which are not desirable. As 
J;o this latter aspect, when this matter was brought to my notice, I took 
steps to eliminate unnecessary and vexatious forms of inquiries, and I 
believe those are no longer made, and the opinions of Chambers of Com-
merce in the matter of the standing and capacity of the firms are being 
.utilised more and more for purposes of registration. I understood some 
time ago that on the Directorete of Contracts side delays were n9w com-
paratively few. On the Indian Stores Department side, po88ibly there is 
ilti11 some roc.m for improvement. One difficulty is the inadequacy of statl 
but the wattl'r is undt'z review constantly, and if any specific suggestion is 
put forward which would help to eliminate delay further, I shall be quite 
prepared to consider it. • 

I believe I have, in dealing with the matters railed by Sir Ziauddin 
Ahmad, also dealt with some of the points raised by Mr. Nauman, but 
there is one specific matter raised by him to which I ought to refer. He 
said that the Department purchases articles at prices which are not com-
petitive. That is not the impression left on my mind after a scrutiny 
of some of the transactions put ·through. As Q matter of fact, I have 
received a number of complaints that the Department i8 apt to beat down 
people a good deal, but on that I am not able to pronounce an opinion. If 
it is that prices are with regard to some articles still on the high side. I 
have no doubt that due competition will bring them down. On the other 
lland, there is considerable evidence that the Department is keeping a 
firm hand on. prices. If that is not so, I shall be prepared to MOpt a.ny 
suggestion which might bring about that state of atlairs. 

I shall now come to some of the matters raised by Sir F. E. James. 
May I express my gratitude to him for appreciation of the etlorts of the 
Department to which he has given expression, but may I also say that 
I do differ from him with regard to one matter, namely, that if there is 
anything that the Department is doing which deserves the appreciation 
of this House and of people outside, the credit is due not,.where he has 
-tried to put it, but is due to the officers of the Department who are, what-
ever the criticism of their methods here and there might be, a most devot-
ed band of men. (Applause.) But the time for that kind of thing is not 
yet. Wear£' in the midst of the biggest calamity that has overtaken the 
human race, and it is up to all of us to do all that we can to avert 
the ~ e ue ~ of that calamity, and people who are giving that kind 
.of semce are dOIng no more than is the duty of everybody today to do. 
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With regard to the specific matters on which Sir F. E. James wanted 
:information,--the Eastern Group Council has been set up. The Chair-
man, Sir Archibald Carter,srrived in India some time ago, and with him is . 
.associated the representative of the Govelnment of India, Mr. M.S. A. 
H.ydari; the representative of Australia, I believe, has already left and 
t;\toulu be working on the Council within tbe next few days. The repra· 
.sentatives of South Africa and New Zealand are still expected. The. ,Secre-
tary, Mr. Wyatt, was, I believe, the first to arrive. He has started the 
.(jffice of the Council alld the Council is now working. Sir F. E. James 
wantf'd' to know what will he the relations of the Supply Council with the 
Department of Supply and with the other Governments participating in 
this arrangement. Here again, briefly I might explain that at present there 
:are what are known in military parlance as provision offices in the Middle 
.East and the three Dominions who are participating in this arrangement, 
.and also in the Far East as well as ~ India, and the machinery which has 
now been set up will work ill this manner. All ordel'j; by these provision 
offices with l'egard to armaments and stores which can be supplied within 
the Eastern Group countries will be placed with a Central Provision Office. 
'That Central Provision Office will put them before the Eastern Group 
.Supply Council. and the Supply Council will allot them, wherever there is 
.cllpucit,v in thul'e ('mmtries, to execute these omers. The actual execution 
.of these orders 'and the manner in wbich they should be filled ~  the steps 
that should be taken to fill these orders will be the business of each parti-
cipnting coulltr,v. l'he Eastern Supply Council will allot orders to the 
,participating countries, but will not be in a position to issue orders or direc-
tiolls to the Govelnments of different countries; it will be the business of 
the Governments of different countries to take steps to execute the orders. 

Then. with regard to curarl'angements for purchase in America, Sir 
F. E .. James wanted to know whether the officer who was in charge of 
those arrangements was responsible to the Supply e ar e ~  That is 
'BO. Brigadier Tute who is in charge of our purchasing arrangements in 
America, works in liaison with the British Purchasing Commission in 
America. There is no kind of overlapping or competition between the 
two. As a. matter of fact, he receives a great deal of assistance from the 
~  Purchasing Commission, for which we are very grateful i:() the Com-
nusslon. 

Sir Frederick James also made a reference to the Roger Mission and 
wanted to know if the Roger Mission had made their final report, which 
he said he had noticed somewhere, if so, what were they doing now, and 
in what work were tbey now engaged in India. I think there is some mis-
apprehenc;.ion in 'the mind of Sir Frederick James with regard to what he 
may have noticed somewhere as to the report of the Roger Mission. The 
Roger Mission have already submitted to His Majesty's Govemment a 
number of most valuable reportB,--I believe 17 or ~a  my Honourable 
friend must have seen a reference to one of these reports somewhere. Theil' 
fi'1111 report has not yet, been submitted. I believe it ill not yet ready. On 
this last point I am not quite certain, but they have not yet submitted 
their final report. I believe they are now engaged in preparing and put-
ting into shape their final report and I am not aware of what their pro-
-gramme is thereafter. The majorit,y of tbe members of·the Mission pro-
bably intend to go back to the United Kingdom after their work here is 

c 
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finished. May I take this opportunity of assuring the House that these 
reports submitted by the Roger Mission have been and are bound to be of 
the greatest value and benefit to the war oftort of India. 

Dr. P ••• B&D.erjea: Will these reports be published? 

fte . BoD01U'able Sir Muhammld Z&fru1lah lth&D: They are of a highly 
secret and confidential nature. Publication of those r~r  would amount 
to handing over direct informat,ion to the enemy with'. regard to our war 
effort in vital matters. 

Now. Sir, the other matters that have been referred to are of a purely 
financial nature which it would not be proper for me to deal with. One 
a ~r which was raised by Mr. Aney of a general description was to what 
extent the Provincial Governments were· taking advantage of the present 
opportunity to push forward with industralisation. It is difficult for me 
to give him information on that point separately w,ith regard to each pro-
vince. But we have an organisation. as he knows, of Provincial Controllers 
of Supplies. These Controllers have not been appointed in each province. 
but each province is part of some Provincial Controllers' area or circle. 
and the Provincial Controllers ,jJ.re all the time compiling information and, 
sending it up to the centre with regard to the industrial resources and 
capacity bf the areas which are comprised within their circles. 80 far a8 
we are concerned. every encouragement is being given for expanding pro-
duction and undertaking the production of new items. I cannot say 1;0. 
what extent each province is taking-advantage of the opportunity, but I 
hope that all of them are doing 80 to the fulle8t extent. 

Dr. Sir &lauddJD Alimad: Before I say that I jU8t want to withdraw the-
motion, I may state that my object was not to censure the Government •. 
hut to draw their attention .  .  .  . 

~  lIOJlourable Sir KuhaJJUD&d Zafrul1ah lDwl: I have not taken it 
as a censure. 

~  Pruidat (The Honourable Sir Abdur Rahim): Will the Honour-
able· Member sav whether he wishes leave to withdraw the motion? He 
cannot make a·sreech. 

Dr. 81r Zi&ucld1D Abmad: I beg leave of the House to withdraw the-
motion. 

The motion was, by leave of the Assembly, withdrawn. 

Tbe e b ~  then adjourned for Lunch till ~  Past Two of the-
Clock. 

',. 
']'he Assembly ~ b e  after Lunch at Half Past Two of the-

CICX"k. Mr. Deputyl?resident (Mr. Akhil Chandra Datta) in the Chair. 

: B1r ~e  B&Ia .&11: Sir, I propose to move my cut motion No. 75 on the-
Fir.lIl llist, under Demand No. 48-Aviation. 
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DEHAND No. 48--AVIATlON • . 
The Bonourable Sir .Jeremy BaJlman: Sir I move: 

"That a 8um not exceeding Rs. 1,00,62,000 he granted to the Governor General in 
Council to defray the chargee which will come in course-of payment during the year 
ending the 31st day of March, 1942, in reepect of 'Aviation'." 

Hr. Deputy President (Mr. Akhil Chandra Datta): Motion moved: 
• 'That a sum Dot exceeding ·Rs. 1,00,62,000 be granted to the Governor General in 

Council to defray the chal'gell which will come in (:qurse of paymer.t during the year 
ending till' 31st day of March, 1942, ill I'espect of 'Aviation'." 

General Policy of the .4viat/On Uepartment. 

Sir Syad B.aza Ali: Sir, I move: 

"That the demand under the head • Aviation' j,e letluced by Rs. 100." 

A number of tests can be "pplied to determine the progress made by 
any country in a.via.tion. I believe that the most important of these 
tests are four: first, the progress can be determined by the mileage of air 
routes on which a country's commercial Beet operates; secondly, we can 
apply the test of the number of commercial lI.ircraft possessed by a country; 
thirdly, we CAli determine the progress by finding the number of passengers 
carried; and, Ine:tly, there is the test to be appliea of the weight of mails 
tranilpOlted by a cl.luntry'y air fleet. No doubt there are other tests that 
are also a a~ e but I believe, on the whole, these four are quite fair 
tests. Now, let' us see what has been the Drog-ress made in aviation bv 
this country in the light of these four tests'. i ta.ke the mileage of out-
Indian air r u ~  Unfortunately. I have not been able to get the ~ e ~ 

copy of the Report on the Progress of Civil Aviation in India. The ~  

I have with me is one for 1988-89. I spoke to the Honourable Member 
in charge of ~ Department yesterday but apparently no report subsequent 
to 1989 has 'been published. Therefore, I have to content myself with 
the figures given in this .report. 

We finel that the mileage of regular air routes in India was 6,700. 
Now, strange to say, we notice that though the mileage was 7,500 in 1987. 
it dropped to 6,700 in the ~ar 1988. So, instead of an improvement there 
was a set back. I may make a casual reference to the mileage of regular 
air routes of other countries. In the case of Great Britain, this mileage 
was 25,477, in the case of France, 40,838 and in the case of Germany 
32,720 in the year ] 988. When we remember the vast size of our country 
we should expect that such mileages would be somewhere like the total 
of the open lines of Great Britain, france and Germany taken together. 
But instead of that we find that our-':tDieage was something like one-sixth 
of the total milea,ge of France for the' tear concerned, namely, ·..1938. Now. 
let us come to the next question, namely. the number of commercia1 craft 
~ a  we have. No'V, non-official Members always find it difficult· to get 
accurate puhlished figures. It ~ not ?pen' ~ ~ ~ ~~ e  ~  we ~ accesft 
to 'it, to make use of U'npub11shed mformatib'n. . HOMurable Members 
. "ill find, if they :refer to page 81 of the report to which I made a, reference 

c2 
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earlier, from Appendix XlV that the total number of our aircraft ia 76. The 
details are: four possessed by Imperial Airways, eight possessed by the 
National Airways, 14 by Tata Sons, Ltd., 80 possessed by the flying clubs 
in India and 18 by the flying clubs in the Indian States. So, the sum 
total of these comes to 76 including the machines owned by two or three 
small companies. These figures represent the total progress made by 
India till the 8lst March, 1989, which is the date for which figures are 
available. Now, it is rea ~ dIfficult to speak, in restr.ined language about 
this tremendous effort-shall I call it the mighty effort, the heroic effort.-
made by the G0"ernment of India to develop Rviation. . All I can say is 
this. Any body who has had ~  to visit the air port of Hamburg or 
'Munich 'or Maneilles or Bordeaux, knows that the number of planes that 
arrive or take ot! the ground as well as those that are to be found on the 
'ground at anyone time during hours, exceeds the total strength of the 
(,orr.merdal fleet of India. Is that a state of things on which the' Gov-
oernment are entit.led to be congratulated? But I \lill finish my list of 
the main tests. . 

Let us take the number of passengers carried by our Air Fleet, if I 
may give that grandiloquent name to it. We find that the passengers 
earried by these mtlchiIlt's amounted to 2,104 RS against 2,22,200 ,carried 
by the commerchl fleet of Great Britain in 1988. Now, I do not think 
I need offer any  comments. Let us also take the Air Mail. That is 
another test. Now, the weight of our Air Mails in the year 1938 was 244:·5 

~ af! against 1,588 tons consisting of outward Air Mails carried by the 
eommerci&l fleet of England, or as against 3.458 tons carned by the British 
nltlchines both for internal and external pUrp08e6. These are the figures 
'with regard to thE: four test.s. .I have given the informatiou in the light of 
which you can apply anyoue of these four tests to the development and 
progress of aviation in lnwa, What are the Government of India doing? 
What have they been doing? Will 'time ever come when they will wake 
up? It ~  that the uufortunate carnage that iR going on in Europe 
will give a fillip to the Government of India '& effort in the direction of 
improving bhe position of commercial craft. Now, Sir, there is another 
thing which I must state while I am ~a  with this point. It is not 
()niy the number of aircraft by which the posit.ion of 8 country can be 
j'Jdged, but the question is: what is the equipment of your commercial 
planes? ~  .. o far 8S equipment if! concerned, m," ;nform"tion is that 
quite 11 number of these !'mall craft, tha.t we possess are not fitted even 
with the wirelesa apparatus. I would very much like to know how many 
()f these 76, a list of which I have given, which were possessed by the 
·'Various companies in India in the ~ ear 1988, pOBselllled wireless apparatus? 
Another piece of infonnation thRt has reaehrd me ill even mOTe damaging 
to Government if it ill true. It ill this. I am informed that quite a 
number of these machines were purchalled by the Indian companies, 
't\ilpecially by tne India'll NationAl Airways, from the United Statel or 
from some European countriell RII second-hand machines. They were not 
new machines when they were ur ~e~  

'I, ( 

Sir A'bcl1I1 JIIUm cauiu'fl: Who are the Managing -Agents of the Com-
pany you are referring to? 
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~ r ~e~ u~ All: 1 have mentioned one particular company, the 
Indian ~ a  Airways: That ~  was especially mentioned to me. 
If my fnend wants any ~a  ~  proper course is to make a speech 
Qnd ask the Government for mformation. I am not in a position to give 
him that information. If these two facts are true, namely, the lack of 
wireless apparatus and the purchase of second-hand machines bv the Indian 
companies r ~ the United States and some European countries, that is 
II. ~ e  of aftalrs. that should not be allowed to continue a minute longer 
and It IS the ObVIOUS duty of the Government of India to rectify both these 
mistakes. 

Then, I come to the question of my own commuDity. It is the feeling 
of the Mussalma.ns that they have not been given a fair deal in the matter 
of appointments either as pilots or as mechanics or as gro.md engineers or 
a8 aerodrome officers. Unfortunately, the figures are not· available. If 
Honourable Members were to refer to page 81 of Appendix XIV, they will 
find that the total number is given there, but the races shown are 'Euro-
peans find Indians'. One does not know how many of these are MussalmaIlS 
and I would like to get information on that subject. But I do know 
tlJiR and I say it for the information of the Honourable Member in charge 
of this Department that some very disquietening events have taken place 
a ~  First of all, I would refer to a Committee that was appointed, I 
believe, by the Honourable MeIl\ber himself in October or November, 1940, 
to recruit pilots and mec.hanies. That Committee was presided over by 
Sir Padamji Ginwala, an e:r:-Member of this House. I happen to know 
Sir Padamji Ginwala. The other two members of the Committee were 
English officials. Representations were made to the Department and also. 
r believe, to the Honourable Member asking him to consider the appoint-
ment of It Mussftlmun, but for reasons best known to himself he set his 
face against them. What the special qualifications of my honoured friend, 
Sir Padamji Giowala, to preside over a Committee of this character were, 
is more than I can say. He is a very shrewd businessman, but so far 
as I am aware he was not, is not and is not likely to be a pilot except that 
he has flown in machines just as most of U3 have. There is another thing 
to which I would invite the attention of my Honourable friend. My Hon-
ourable friend may note that it is not the purpose of my Party to attack 
him personally, but we do have very very strong complaints against the 
policy adopted by the Department over which he presides and which De-
partment he controls. Now, I believe there were six Muslim pilots in 
training along with other pilots only in October or November last. All 
these six pilots appeared at the examination and, strange to say, everyone 
of them was disqualified ultimately. I believe the .tart was made by 
three. After disqualifying the first three, another was ~e  t? that num-
ber 8.n(\ then another, and, lastly, the sixth man was also ~ uab e  Now. 
Sir. I put it to you, is there anything wrong ~ the reb ~ of Islam. that 
no Mussalman is found competent to become a pIlot? In thiS connection I 
would invite the attention of my Honourable friend to the fact that accord-
ing to my information the Instrl1ctor of flying is notea Muss81man .. 

Now, I find it humiliating to make a demand that ~a  be ~ ~ ere  
uon-patriotie, but, Sir, out of a desire for self-preservatIOn, I ~  1t m! 
dutv to put that demand before the Government. The d.emand lB, that If 

~~ like this are going to happen, we ask that all ~e e lDl;ltructors should 
be Britishers and not one of them should be an Ind1al!" I feel ~ sense of 
humiliation when I say that. But what are we to do 1f iDO Mushm caD' be 
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considered good enough to become aopilot,? Then, the instructors, we ask, 
should be Britishers, and not Indians. In this connection, I would also 
invite the at$ention of my Honourable friend to the paucity of Muslims 
throughout this Department.. Whether we take pilots or mechanics or 
ground engineers, we find that e~ very few Muslims are employed. In 
this connection, I believe, it would interest the House if I were to refer 
to certain figures that were given this morning in another place by His 
Exoellency the Commander-in-Chief. His Excellency disclosed, in answer 
tOll. question that was put t·o him, that in the Provinces of Sind and Balu-
chh;tan, which are alinost· entirely Muslim, out of thirty-nine pilots recently 
recruited, only eight wert' :\fiuslims! Now, if this is ~ policy of the Gov-
ernment, surely the time has come when the Governmenb should re-examine 
and modify their policy in its entirety. According to the .figures given by 
His Excellency the Commander-in-Chief this morning, I WQuld again refer 
~e u~ to the total number of pilots recruited for the regular ~ 
Air Force. The total number of candidates selected was 545. Out of that 
only 72 were Muslim.. The candidates selected to serve in the reserves 
were 878; out of this 878, only 79 were Muslims. I know my Honourable 
ftiend, the Member for Communications, is not responsible for these selec-
tions, if I mistake not, but what I want to make ~ar to the House is 
that this is the' atmosphere prevailing in India today  and that is how we 
are treated, whether it is a question of recruiting for the Indian Air Foree 
or for recruiting for Civil Aviation. 
Lastly, r come to the question of accidents. It seems that latelv we 

have had a number of terrible accidents, the last of which took place on 
the 6th January, 1941, entailing a loss of three lives including that of the 
pilot. 

Sir Abdul HaUm Ghuma\'1: Muslim pilot. 

Sir Syed B.ua .&11.: Now, what was the cause of this accident? 17nfor-
tunately the Government of India's hole and comer policy leads to an 
amount of distrust which can easily be dispelled if t.he Government of 
India .act more courageously than fhey are wont to do. Now, what, was 
there to prevent the publication of the report on this accident? I know 
that an officei' did hold an inquiry. As a matter of fact a v.ery inadequate 
and incomplete summary of the inquiry appeared in the Statesman of the 
16th January but that contained a very superficial view, as most news-
paper reports genel'lLlly do. Sir, considering that according to my informa-
tion seven pilots have lost their lives in the service of the Indian ·National 
Airways during the past three montha, I think it ia very pertinent to know 
whether there was anything wrong with the machine before the pilot took 
oft the machine which craahed on the 6th January, 1941. not faT from the 
aerodrome in Delhi. It is alleged that there was e ~ wrong with 
the machine. I am-further told that the pilot called the attention of the 
ground engineer to one of the wings not being in proper condition Bnd being 
loose. There is no reference to it in the summary which appeared in the 
8tatelfnan. 

Mr. Dip1Ry Preat4_t (Mr. Akhil Chandra Datta): The Honourable 
Member's time is up. ' 
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Sir Syed au. Ali: I am just finiehing, Sir, So these are the three 
points to which I would invite the attention of the Government of India,-
the wholly inadequate steps taken to develop Civil Aviatioa so far--and 
it is time that they made up for past negligence. Secondly, my own 
people, the unfortunate Muslims, are treated by the Department of Civil 
.Aviation as step-children. Sir, we are going to live in this country, we are 
not going to leave this country whatever happens., !1I1d, therefore, there is 
'no reason why we should be treated as step-children. Thirdly, I would 
invite the Government's attention to the important question of accidents, 
Too many accidents have taken place on the a~ e  pf ~er a  air com-
pames and it is time that the Government of IndIa ~  mto the. matter 
·carefully. I would also invite the Government of IndJa to ub~  the 
Teport of the officer who conducted the inquiry into the crash whICh took 
-place on the 6th January, 1941. Sir, I move. 

;Hr. Deputy President (Mr. Akhil Chandra Datta): Cut motion moved: 

"That the demand under the head 'Aviation' be reduced by Ba. 100." 

lIr .... Tymma (Government of India: Nominated Official): t:)ir, the 
;Honourable Member started by calling attention to the lack of development, 
-or rather the failure to develop Civil Aviation in India. 

An Honourable Kember: A little louder, please. 

~  1'. rr~  .... and he quoted my report-The Annual Report 
<.'n CIvil Aviation. Consequently, I cannot dispute the figures. The figures 
·8 re correct. In that connection I would like to take him back to the year 
~  to find the reason why aviation in India has not developed as it has 
,m Germany, America and Great Britain. Sir, in 1981 the Government 
01 India had adopted a scheme for the operation of an Indian State Air 
.Se tvice (starting between ara~  and Calcutta) aDd had voted the money 
f01 that purpose. But later on In that year the Retrenchment Committee of 
thi s House recommended to the Government that that scheme should be 
pu' into cold storage. It never emerged alive I At the same time the Civil 
.Aviation Budget was cut by 75 per cent. on the recommendation of the 
Retrenchment Committee. The Civil Aviation Department harely remaill-
oed alive. Prior to that time the principal activity of the Civil Aviation 
Department had been the building up of the ground orga.nization, and the 
bulk of the money which was taken away WQS planned to be spent on the 
-extension of that ground organization. For three years nothing could be 
done at all and it was barely possible to maintain the aerodromes which had 
'been constructed. There was a chain of aerodromes, with just a bare mini-
'mum of organization, on the trans-India ronte, and an aerodrome at 
Bombay. Now, that is the period to which you must trace back the present 
state of aviation in India, or anyho",' its faiIllTe to develop more quickly 
than it 'has; because of the lack of ground organization and thp retrench-

~  of the funds which, otherwise, would have p'l'Ovide-a it, it WM 'necef;!'Iory 
to start the or>eration of air services with small aircraft; wit'hout wireless; 
'with a crew of one only; without subsidy; on the basis of the carria!1:e of 
mail only; and at the risk of the Cflmpany. The fiTBt of ~ serviceR was 
stRrted in October, 1982. hy Tata Sons, Limited, from Karachi to Madras 
It proved a success-within the scoPe of the organization. Tn 1988, deve-
1opmenots were initiated by His Majesty's Government and· arrangements 
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were made for an Indian compa.ny to take part in that development, that;. 
is, the trans-India service which was operated by Imperial Airways and· 
Indian Trans-Contineutal Airways. 
An Indian company was set up to panieipate in thOle operations. That 

was Ind18r. National Airways. Concurrently with that, that 
3 1'. M. company was encouraged to open other internal services and they 
operated for a time from Ca.1cutta to Dacca (a daily service) and from· 
C9J.cutta to Rangoon. They lost IA g!'eat deal of monel:; they had no mAil 
contract-it was not possible to give them a mail con\r8cti at that time. 
They were then given a mail contract for the feeder semele from Karachi to· 
Lahore. As you know that phase of operation lasted until.J.988, when the-
Empire Air }bil scheme WQS started and both these companies, (1.'at.a and' 
Indian National Airways,) wer-3 put on a mare or less permanent footing with 
a contraot for 15 years to carry the mails 88 feeder services to the Empire 
Air Mail Service. It is true, 88 the Honourable Member said, that the-
mileage of air routes in operation in India is 7,500. It could not be very 
much greater beoauae the routes have not yet beeD' moganised. 

Turning to the ground organisatioli side-in 1984, Government created. 
a fund of about 90 lakhs, to enable work to be put in hand on the organi-
sation of air routes. That was intended to be spent on about four or five· 
main routes including the Bombay-Calcutta Bnd the Calcutta-Madras routes .. 
But the advent of the Empire Air Mail Scheme made it necesaary to con-
centrate all the money available on the completioD of the three routes-
TranR-India (that is, Karachi-Calcutta-Rangoon); Karachi-Lahore Qn«f 
Karachi-Bombay-Madras. In 1989, partly in6uenced by the war, a furtlier 
fund was creat4Mi or money was provided &1; the rate of 26.1akha a year for 
a period of seven' years, for the establishment of air route organization, the-
underlyiDg idea being to meet the immediate needB of defence while huild;" 
ing up an asset for Civil Aviation in the pOBt war period. Under that pro .. 
gtamme ~  was possible to put back those air routes which had been eli: 
minated, viz., Bomhay-Calcutta, Co.1cutta-Madras and the West ~ 

route: Some of that work is now in ha.nd. 

The Honourable Member asked two questions which I will endeavour to 
answer for him. He wishes to know how many of the commercial aircraft 
listed in this report are fitted with wireless apparatus. He may have· 
gathered the BIlBWer from what I have said: something less than six; but 
the number of aircraft used on regular air services, in that report, is 34:,. 
That is given in the table on page 51. Moat of the commercial aircraft are-
small aircraft on which it is not possible te oarry wireless apparatuB, for 
the reasons that I have explained. The next question he asked was, how 
many second hand aircraft had been purchased, or rather' he made a state-
ment that a large number of second hand aircraft had been' pUl'chased, and 
purticularly, by one of the companies he named·, namely, Indian National 
Airways. That is not strictly true. The main fleet of both Indian' National' 
Airways and ':rata Sons, Limited, were purchBlSed new, frGID Amerioa; they 
were comparable types. The aircraft purchased by Indian National Airways 
were "Beeohoraft" and the aircraft purchased by Tatas were "Waco". Both 
these companies have got second hand aircraft; there is no operating com-
pany in the world that I know of which hal not got second hand aircraft, 
hut that has .not possibly the significanee which the Honourable Member 
attached to it. 
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Sir 8yed Kua All: I do not want to interrupt the Honourablp Member, 
but may I know whether the machine that crashed on 6th January, 1941, 
waB purchased second hand and was it fitted with wireless apparatus:' 

1Ir .... t'y1DJDl: It was not fitted with wireleBs apparatus. It was in 
one BenBe a second hand aeroplane, but it had been imported new from the·· 
factory in America to India only a matter of six months before and during' 
the six months it had been in private OWIl'ership it had flown ~ a few 
bundred bours. 

AD Honourable Kember: WBS it a Beechcraft macl!ine? 

Kr .... 'l"ymmJ: It was a Waco tricycle morlel. But before be~  put.· 
on regular commercial service, that aeroplane.. in ac.o.ordance wltb tbe 
usual practice and, in fact, as required undet· tlte Indian Aircraft Rules" 
was fully inspected and overhauled and it w&& granted a certificate of 
airworthiness for air transport operation by the Civil Aviation Department. 

I will pass over for the time heing the Honourable Member's remarks· 
about the Muslim community Bnd I will now turn to the particular' 
accident, about which he asked BOrne questions. I think his information· 
is inaccurate in a number of re e ~  With regard to the particular-
question he asked. whether there was an,ything wrong with the machine. 
the report which was published states conclusively that there was nothing' 
wrong with the machine. The machine was inspected before the start of-
the flight; not only that. the Government Aircraft Inspector himself was 
on the aerodrome that morning because the weather conditions were most 
advel'Be and he himself was satisfied that the machine was in order. There 
was no evidence of any lcind that there was any defect in the machine, 
It is untrue that the pilot called the attention of the Ground Engineer to-
a defect in thE' wing. I do not remember the terms used by the Honour-
able Member. He referred to something about the "spread of the wing". 
I do not understand what he said. but I may tell him that there was no· 
such report. The pilot. having taxied away' from the control area, then 
returned to the control area, to enquire where the Ground Engineer had. 
put the watch-because the clock on the dash board had been removed 
and he was carrying a separate watch; it was in the map pockat. and he .. 
then taxied the machine off again. There was nothing wrong with that 
machine; and it will be gathered from t·he published statement that the-
cause was a pilot's error. 

Sir Syed Jt.aza .All: May I just explain? The complaint that had 
rea(lhed me was that the pilot complained that the right wing of the 
plane was loose and, therefore, partly hanging 'which defect was pointed 
out to the Ground Engineer. 

Mr. 1'. 'l'ymms: That is absolutely impossible. It is impossibl-e for an 
aeroplane to fly with a wing "hanging". It is a purely fantastic sugges· 
tion, having no foundation whatsoever in fact. There was nothing wrong 
with the aeroplane. The evidence-such as we were able to collect--showB 
(lonclusively that the pilot failed to co-ordinate the control of the· 
aeroplane with the indication of his instruments. This ill not the same 
thing aB to Bay that he lost control of the aeroplane. He did not faU out· 
of the sky completely out of eontrol. hut he did fail to co-ordinate the 
indication of his instnlmentB with the attit·udE' of his aeroplane. It will 
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he remembered that there was a ven" dense fog on that morning. TWQ 
other aircraft took off at about, the same time, one immediately before and 
<one immediately after, and the pilots flew on their instruments ~u e u ~  
to the top of the fog layer at about It thousand ee~  e.nd contmued. tbelr 
journey: Having failed to co-ordinate control in ~  we.y, he got. lDto a 
turn. He ftew round for some time nl\d made Vlsual contact With the 
. ellrth. I do not want that term . 'visual ('ontsct" to be misunderstood; it, 
is a term which we use when tht' pilot comes down to a position where he 
can see the earth, and flv with reference to the view of the earth's 
surface. He made this visual contact but the fog ~ yerl" ~  It 
.. MtP,. ears that he  endeavoured to go up again or did' go Upagaih, .and in 
;_ process he e e ~ lost control. .He struck the r~u  With ~ e 
upper right wing in other words he W88 In !I. steeply banked tum, ftYlDg 
~ engine on at the time. The untural result was that the aeroplane 
cartwheeled and crashed. The conditions were difficult, but they were not 
..impossible. 

Now, Sir, with regard to the puhlicntion of tbe report. It is the 
'practice of er e~  to publish the gist of the conclusions of the Air-
·craft Inspector, on ~ e termination of the investigation. It is not Govern-
'ment's practice or policy to publish the' report itself. It is possibly not 
,l'El&1ised that the report. of an investigation into one of these accidents 
,consists of a ver .... large number of technical documents, statements of 
,evidence, figures, diagrams ana matter of that kind. 

Kr. Depat.l Preli4ent pIr .. -\kl1il Chandra Datta): The HonourabJe 
Member's time is up unless he is ri'plvinl! on behalf of Government in 
which case he can  take five minutes more. 

Dr. Sir Zlaucldbl Ahmad: The Honourable .Member can speak 'for 20 
'minutes but that is not a trRnsferable right. 

Mr. Deputy Prelldent (Mr. Ak'hTI 'Chandra Datta): If it is meant to be 
',a reply on behalf of Government the Honourable :\Iember can speak for 
. 20 minutes. 

'lbe Kcmourable Sir ADdrew Olow (\Iembel' for a a~  and Commu-
nications): Sir, if you will allow ~ r  rl\mms to speak for 20 minutes I 
undertake not to speak for more than a quarter of aD', hour. , 

JIr. 1'. "ryDuu: It would not be practicable to publish the report of an 
investigation of an accident 8S it stRnds. There are objections also. 
'These investigations are held undel' Pnrt X of the Indian Aircraft Rules. 
They are, what is called there, . 'Inspectors' investigations". IDllpeotors, 
for the purpose, are appointed bv the Direetor of Civil Aviation. It is not 
a public inquiry. We take e ~ e  we have the power to force evidence, 
but. there are many statements in the report on the investigation of an 
Acc.ldent which may have legal repercussions. That mav be done in open 
court. Then the people who find themselves affected cim take the necel-
ar~ ,teps to protect their interests, but this ill a departmental inquiry. 
It 18 purposely made confidential, And it would not be possible to publish 
. all the statements which may have been made departmentally. 
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Sir Syed Bua .Ali: Sir, u ~  I explain? 1 did not mean that the 
evidence should be ptlblished. What I meant wus that the report should 
be published. 

111'. ". 'l'J1DJIII: I cannol, say anything more on. this u~ e  but 
referring to this partio.ular ause I would inform the House that this 
investigation was not carried out by one mun alone, but by a committee 
of all the e~  available. One inspector was put on to collect all the 
oavidence. He formed his conclusions, and they were reviewed by Il com-
mittee over which I presided myself. On two or three occasions many 
hours were spent on this. and the condl1sions we reaohed were the joint 
conclusions of four technical e~  

There is only one other point. that I will ~ er to. "the Honourable 
:Member mmtioned that seven pilots of Indian National Airways had been 
killed in the last three yenrs. The figures are a~ .follt:)ws :.Going back to 
1938, Indian National Airways had no accidents. up to 1938 civil 
aviation, by luok or otherwise (i.8., commercial aviation in India) had a. 
very good record. Our figures of Accidents, or rather persons killed or 
injured per mile flown (or million miles flQwn) were as low as those of 
America or Great Britain. But in 1,939 a evde of accidents started. 
Indian National Airways had four !\cciaents during that year. I do not 
'know whether any comparison wa'S intended, but the total number of 
:8<'Icidents of a serious nature in civil aviation in that year was six-there 
were two in another company. The result 'was that five pilots Of Indian 
National Airways were killed, and one passehger. In one case, there 
were two pilots-'-One fl.ying as second pilot. In tlie case of the other 
company two pilots were killed and three passengers were seriously 
injUred. In 1940, Indian National Airways had' no ~ e  one other 
-company had two. • 

lIr. Deputy Pres1dent (MI'. Akhil Chandra Datta): The Honourable 
Member's time is up. 

(Sir Abdul Halim Ghuznavi rose to speak). 

Sir Syed :aua Ali: Sir, may I know whetlier the Honourable Member 
is speaking for Government or on his own? 

1Ir. Deputy Pre8ldent (Mr. Akhil Chandra Datta):_ Let the Honour-
able Member speak first. . 

Sir Abdul K&I1m Ghumavl: I strongly protest against that observa-
tion. 

Sir Syed :aua Ali: But that was an inoffensive question. 

Sir Abdul Halim Gh11lD&vi: No, it was not. It was a very offensive 
question. 

Sir, my Honourable friend. the Mover of this motion, has mentioned 
an accident which happened in January, 1941. The father of thil.t dead 
pilot is a partioular friend of mine and' apparently he has given him the 
particulars to which reference has been made. He has also written to me. 
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]j did not want to refer to that here because I have requested the Honour-
able the Communications Secretary to make an investigation and let me 
know what the Department has to say in regard to that matter. But the 
Mover has mentioned that accident with reference to Indian National 
Airwavs. I have also heard the statement of mv Honourable friend, r~ 

Tymms, the Director of Civil Aviation. He has given us an explanation 
but, speaking for myself, I am not satisfied with that explanation. It is 
a very serious matter. There have been seven accidents in this particular 
company; he said there were four at a particular period. And he aiBO 
had to admit that this particular company is in p08Be"ion of se('ondhand' 
machines. . 

,Mr. 1'. 'l"JmmI: No, Sir. I said that all companies have secondhand 
mildhines. 
":.::<. " 

SIr .&bd1ll BaUm CJhunavi: That is exactly what the man has com-
plained, that in this particular C8se it was a worthless machine. . 

Yes; he was given a certificate; otherwise how can he fty? That is 
the point. We want the Government to investigate how these certificates 
are given. 

My Honourable friend has hrought before us three points for our" 
consideration, and he ma\' take it that I am entirely with him. What. 
have Government done 'about improving the TlDdlan Airways? My 
Honourable friend, Mr. Tymms, has explained the difficulty by saying t.hat 
in 1981 the Retrenchment Committee was responsible for the cold storage 
of that proposition. 'Two years ago Mr. Walchand Hirachand-I can a. 
once say that I do not agree with him in JIl8IIly mattera--but I must say 
what he had done. He had been worr;-"illg the Government. for the last. 
three ~ ear  in fact, for getting a concession for starting aeroplane manu-
facture in India. The Commerce Department did what they could and 
supported him; but the Commander-in-Chief, Sir Robert Cassels, would 
not look at it; he put it down and it was put in cold storage absolutely. 
till about six months ago, and when my Honourable friend, the Finance 
Member, announced on the Boor of the House that we shall get one 
aeroplane in J ul.y, he was applauded .  . 

The KOIlO1I1'abie Sir .Jeremy Bal8man: I mode no such statement. 
Sir. 

Sir Abdul Salim Ghumavi: It is in his speech and he says he made no 
such statement. 

A.n Honourable .ember: He said within this year. 

Sir Abdul :lrallm Ghuaavi: Verv well: I will withdraw the 'word 
'Juh·'. But rna\" I ask him. .. . .. ./ 

Mr. II. S. hey: The statement about the production of one aeroplane 
at the end of July is of Mr. Walchand. 

Sir Abdul JIaUm CJhumav1: The statement is here: 
"The Icheme for eBtabli.hing aeropiantl manufacture in India hal reached a D,8W 

Itage and there is now little doubt that the year 1941 will witnul the appearu.ce of 
the first aer a e~ to be produced· in India." 
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1£ the Government had been s.vmpathetio we could have had these 
aeroplanes  three ~ ea  ago .  .  .  .  . 

The HQIlOurable Sir Jeremy :B.&ilman: Sympathy does not make 
.aeroplanes. 

Sir Abdul Ballm Ghuznavi: u ~  hns made aeroplane,; now. 
What else have the Government given except sympathy and orders? 

An Honourable Kember: Hard cash. 

Another Bonourable Kember: It is terrible antipathy that has brought 
about this aeroplane manufaoture in India t 

Sir Abdul Halim Ghuznavi: MuC'h is made about hard cRsh. I heard 
the ou ... · before yesterda.v also that t1le,v have paid hard cash ~ bu ~  
their mnehines which will hI! delivered; but cash was always aVRIlable III 
India .... 

An Honourable Member: WaA it? 

SIr £bdul Ballm Gh11lD&'fl: Of course; a oompany was floated; the 
money was there; but the order was not forthooming; that was the diffi.-
u ~  What is the use of m:v C'onstruoting and manufacturing the 
machines? You will not give me the order. Who will be my customer 
excepting Government for these aeroplanes? That was what was wanted. 
not the money that my Honourltble friend takes credit for. Hard CAsh 
for what? HaM cash for the thing he is going to buy. But my oomplaint 
is, what did you do for the Inst decade? Why have you not got-----not 
one-hut halt a dozen aeroplane faotories in this country? Money was 
not wnnting; it is availAble: but your s ... ·mpathy and your support was 
wanted which ~ u never ga ve us till you were forced to do so after the 
war started. You would not ~  give us that support, but the war 
has compelled you that this is thC' only way of getting ~er a e  manu-
fa.ctured in India .  .  .  .  . 

Jlaulvt Muhammad Abdul Ghani: The oredit goes to the war I 

Sir Abdul HaUm Ghumavt: 'I.'hen, another ~  W8S that the 
Muslims are not generally selected and the Mover asked how was it? Is 
it because the c811didnte is a :\{uslim and is that his disqualification? But 
I do not agree with my friend there for this reason. He will be surprised 
to know that a large number of Muslims are pilots now in fleld service. 
About. these particular eases that he has mentioned I do not know what 
.exactly the position was. 

Sir Syed Baza .All: Sir Andrew Clow will explain. 

Sir Abdul Balim Ghuuvi: But I am sure that there are a large 
number of pilots of my community engaged in the fight fl'lld that a larger 
number will be selected, if not in Indio. elsewhere. 

Ueut.-Oolcmel Sir 1reDry ClldAlJ (Nominated Non-Ofticial): Mr. Deputy 
President, my reason for joining in this debate ia to support the principJe 
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underlying this motion, in that I feel Government have not in the past 
liven the support it should have given to aviation. I can, .l8 one of the 
origiuul Governors of, the Civil Aviation Training Centre m. Delhi, take" my 
memory back a good few years ago and I can recall with painful memory 
the futile efforts we,-Lord Ronaldshay, Capt. Eaden and myself,-all 
foun':ier Governors of this institution made when we appealed to the Gov-
er u~  of India for financial aid or even scholarship!:; to enuble us to can'Y 
on I,ill the tide chunged in our fa vour. J can also recaij the very painful 
replies we got and which practically umounted to "nothing 'doing sink or 
~  '£hat Civil Aviation training centre which perforce had to be-
started as a Company under 1. C. Act 1913 was founded <1D. public sub-
scriptions and shares but owing to want of support from the Central Gov-
ernment, had a life or death struggle for three or four years for want of, 
money; made frequent a e~  to the Government of India but these 
fell on deaf eU1"s. Instead we got sympathy so correctly commented on 
by Sir Abdul Halim Ghuznavi when he said-sympathy. in my experienoe 
of public. life, is fl starvation diet, and this  starvation diet led to the death 
of this air training oentre which had potentialities beyond our dreams then 
and which today faced with India's urgent air needs would have developf!d 
into a most excellent institution. In this institutioll. we bad 70 to 80 air 
pilot cadp-ts, mainly Indians Ulnd I may tdl Illy frienel, Sir Raza 'Ali, that 
a good many of them were Muslims. But they had tragically to cut 
short their career when the Centre closed its doors. They were not pro-
er ~  trained because we had not the money with which adequately to staff' 
.lIld equip tbe Centre and it wus denied help from Government. In my Fin-
ancial Bill speech I spoke of the tragedy awniting this Centre two or three· 
years ago and askFld the Government for help BS also to outline its future 
air policy for Indio.. Again. sympathy was dished out, the result is that 
this Centre has closed its doors-bankrupt, insolvent and was taken over 
by the official liquidator and it, was only the day before yesterday I got an 
intimation from this official. who aft-er months of a hide and corner enquiry 
of which I knvw nothing that I was to rACeive a return of Rs. 26 per 100· 
shares. ' 

My Honourable friend seated below Ule, I:;ir Cowasjee Jehaugll', who. 
was a co-director of mine in this institution knows all about this. I am 
not mentioning this fact from its money valu(:, but as a reward to one of a 
private oompany who along with others and in response to Government '. 
complaint that there was no looal industrial enterprise risked my money 
along with many poor people who invested their money in it came to grief 
for utter lack of Government supporl.. The Honourable theCommunica.--
tions Member may, as I see he is iloing, have his smile, but these arp 
undeniable fa'!ts and I chBrge the Government of India' for not having· 
ph.yed the game in encouraging this local industry which \hey are todaJ' 
willing to do to another private company und why because the nation ill 
faced with II life and death struggole. But let's not cry over spilt millr-
ra ~r let us -spill no more. Sir, what, do we find today? India is withQ.ut 
nD aIr force worth the nnme, civil ormilitery Rnd the enemy is er ~ 

at our gates. If ~  ind.ustry had b~ fostered an.d encouraged and put 
into b~  e ~ .. ago, we ~  'have been ~ ,8. ~ not onl\' tn 
MeM our own aerial ,defence reqwrements, but al80 to supply oversfll&E' 
needs. JnfllteRt\ (If that. we have now to depend on-America: we had to. 
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se.nd 8 committee" of experts  to America to see how mauy machines WtI 
could get from that country, and, yet, we hR\'e not even today got a suffi-
cient number ()f l11uohines for OU1' own defence purposes. Sir, this policy 
towards our air needs of the Government of India, particularly the speech 
made by my friend, Sir Abdul HaUm Ghuznavi, puts me in mind of a 
story of a lady who went to a doctor. who ufter examining her carefully 
said: "My dear lady, wh.lt you really require is a little 'sun' and a little' 
'air' ;" but the lady misunderst8.iuding these words and thinking they 1l1ea.nt 
"Son" and "Heir" replied: "My dear doctor, I'm not even marriedl" 
In the same way my friend, Sir Raza Ali, takes advantage of this cut 
motion to ad\'ocate the cause of Muslims. That I submit is the weakest 
purt of his cut motion. Sir, I am just as much a communalist as he is., 
yet it was most intriguing to see him deal with this communal question ill 
this manner. Equally most amusing, and Deed I say, ridiculous, was it to 
see the worthy mathemlltical expert of this House my friend. Dr. Sir 
Ziauddin Ahmad, a few days ago, put on the garb of a saintly non-com-
muua1ist. For years he has shouted from the house tops demanding all 
kind!> of privileges for Muslims und which I am glad to find he and others 
have succeeded in getting. But for him now to deny and even bitterly de-
cry the few given to Anglo-indians is ure ~  ungenerous and unkind and I 
am sUl'prisecl at his attitude towurds my community. But now, Sir Haza 
Ali wunts more Ilviation jobs to members of his community. I say g!ve them 
all the jobs if they are qualified and on this he has my full support; hilt 
India is not seriollsh air minded even tooa\". I do not know whether mv 
friend, Sir Abdul Halim Ghuzna.vi. has e',-er been in an aeroplane. -r 
don't think he has for I 8Jll sure his weight would upset the balance. but 
the ~  is when J heard him speaking he showed a complete ignorance of 
what he was talking about except that he wanted to talk for himself and 
not for Government or for the cut motion. I am glad to see· that a real 
advance has been mnde by the present Government and the Civil Air" 
Directorate in the air needs of India. 

The Honourable the Finance Member detailed the other day to the 
satisfaction of the House what Government had done already a.nd what' 
-further they were preparing to do-better late than never or better never" 
to be late. It should have been done long ago and if the cut motion ha.s, 
the effect of awakening Government to a further sense of its aerial respon-
sibility as also a feeling at least of shame at the way in whioh they treated 
our effort of private industry which I referred to earlier in my speech it 
will have served its purpose and have not been moved in vain. 

Dr. P. :R" B.merJea: Sir. Civil Aviation is important not only as • 
means of quick transport,-not only for the purpose of carrying passengers. 
rnails and goods.-but also it is important as being ancillary to the &.ir force. 
It has made very great progress in all the countries of Europe and in the 
United States of America. but we in India are in a most lamentable Rtate" 
as regards Civil Aviation; and the reaSons have been pointed. out by 
Mr. 'J'.ymms whom we are glad to welcome here this aiteJ:Iloon. He said' 
that the Government of India was unable to make any financial' provision 
on account of the recommendations of the Retrenohment 00mmittee, but we-
all know that the Government of India gave the go-by to many of the recom-
mellda.tions of the Retrenchment Committee. Why did they stick to this: 
partiuulllr recomm.endation of the Retrenchment Commit.f.ee l' . 
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Sir IIJed .... All: Because there was nobody ro fight. for it. 

Dr. P. K .. lIauerjea: Yes. perhaps it was SO; therefore, it wall wrong on 
the part ,)f the Govel'nment not to have made adequate. provision for this 
,purpose. 'fhp G{lVerUIllent alBa failed in their duty in other respects. 
They did not t!lke adequate steps to train pilots, ground engineers. rneche,-
nics ilnd officer... Nor did the Government do anything to encourage the 
·construction cf aircraft in this country. It was only the other day, after 
the commencement of the Wl&r. that the Government has sanctioned certain 
orders for the purchase of aircraft from R firm which, has been recently 
started. But it is very late,-I hope it is not too lat •. _ 

." ,. lh friend, Sir Raza Ali, raised the question of MAIslitns with regard 
:";;'jro'their tmining lind also their appointments. I wiah he had not rallied 
:":'tbis r u ~  qut'lltion in thiR regnrd, for we should be Imited in our 
effort to get the best possible from Govemment .  .  .  .  . 

Sir Sled B.ua All: Everyone of the Muslim candidates was disquali-
. tied. How can I keep u ~  

Mr. LalchaDd .IValral (Sind: ~ u a a a  Rural): As unfit or 
-how? 

Dr. P. X. Baaerjel: Sir, in the training of pilots, mechanics, ground 
, engineers and officers, most suitable persons should be taken, irrespective of 
: their caste or creed or the province from which the candidates come. If 
that is done, then and then only can Civil Aviation make adequate pro-
,gress. Not ~  that; in tbe matter of appointments too, the Gov81nmcnt 
· should consider efficiency as the sole test. Let the. best ua e~ and the 
most efficient persons be appointed, and let no appointment be made on 
the ground of C8St-e or creed. 

Sir, I hope the Government have now realised their responsibility in 
t·he matter after the commencement of the war. It is now seen that the 
'neglect of tbis important industry in the past has landed them in great 
difficulty. Let us hope e~  will continue to make serious etJorts in the 
· future and not cease them as soon as the war is over. 

The HODourable Sir ADclrew O1ow: Sir. I have no desire to enlarge 
· further on the unfortunate accident that happened near this House, but 1 
would just like to say what Mr. Tymms, if he had the time in his excel-
lent speech would have made clearer, and that is, that the aeroplane in 
question wail in its first year of service. It had been used, I believe, for 
, about six months by a private owner and was in evuy respect tnoroughly 
_ good. TheM has been a suggestion thllt because you buy a macbine second 
hand, therefore, it is not a good machine. Well, as every motor car owner 
"knows, it is a better thing to buy a oar that has "run in" for some time 
a8 it is likely to be much JOore reliable than a new car. 

Now, my friend. Sir Raza Ali, nlluded,-and I fully understand hiA 
~a ~ e~  on tha.t subject,-·to the paucity of Muslims ill aviation service. 
ThIS IS a department wbere lfuslims are few, and I acknowledge that 
frankly. Jt iii not a department in which we have a communal reserve-

~ .for the omcen' ~  They are chosen by the Public Service Com-
: mISSIon. aDd because It bRIl heen felt that we must have the best qualified 
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men, there ilre no commutlal reservations in the Diatter. But even if 
there were, I doubt if that would have made any substantial difference, 
-because our trouble here is, that in the field from whi(·h we have to draw. 
~ere are very few Muslims indeed. 

If I take those holding cummercial licenses-AI and B licenses---out C)f 
89 C'urrent licenses in India only four are held by Muslims. There are no 
Muslims at present holding licenses 88 pilot instructors, navigators or wire-
less operators. Out of 124 current licenses for ground engineers, only silt 
ate held bv Muslims. In fact, having looked ar<.ound I do not think there 
is at present any single Muslim out of employment who has qualified him-
self for any post that we could ofter. So that our difficulties go a stage 
further back. They go back to the fact thnt the community has been 
slow to develop ill this particular field. I am in the position of a man 
who wants men with particular qualifications and finds that particular 
community almost entirely lacking in that direction. We have, as a 
maUer of fact, given 8 certain number of Muslims assistance t() qualify. 
1 think about eight Muslims were given full time ab initio training, each 
at a cost of Rs. 2,400 t,o Government, and five were given part time train-
ing at Il eOt;!: of Rs. 500 each. Even these proportions 1 regard ,as small, 
and I think, were it not for one factor to which I shall allude later, it 
would be our duty now to see that scholarships were given specially to 
Muslims for this purpose. 

The factOl' which has come in to alter the position is, of course, the 
re ~ e  of pilots and ground staff for Air Foree purposes. I am afraid 
I am not able to give Sir 8yed Raza Ali particulars in regard to the alleged 
disqualificlltion of lIorne u ~ in Delhi because 1 did not hear of it until 
the House met. It is not Ii matter really resting with me as I am sure 
he will appreciate, hut I am afraid I detected in his account of the facts a 
8uspicion that th", pilot instructor being a Hindu might have something 
t.() do with that. I understand that if any pilots are disqualified, they are 
disqualified, first of all. by an Air Force officer who is a Britisher and also 
by another European officer in the Oivil Aviation DepRrtment .. Rut', as I 
say. I do not think it is a matter falling really within my own responsi-
bilities. As rega-rds training for the Air Force we are largely agents in 
the matter, and if the Air Force say that a particular man iil not suitable 
for the purpose, obviously their word must be final. The position is that 
we have taken in the last selection by the Commit tee ever.v qualified man 
who offered himself, Rnd we are having another select;ion shortlv at which, 
I have not the least doubt on this occasion also, every man who is quali-
fied will he taken. The result would be that when we come back after the 
war to throw our energies on to the civil side there 1!hould be sn adequate 
number of MUillim officers with services in the war. who will be able to 

~  .R part r ~  of that. great ~ u  in the development of civil 
aVlatlon. 

As regards the general topic of development qf Civil Aviation, J think 
Mr. TymlDs has given an adequate answer. I feel considerable diffic\llty 
because I understand that the r~a er of the Muslim League in anot,ber 
place today aCl!usl'!d thE) Govemment ,of extravagance in, the matter of 
providing money for Civil Aviation. But here I E,lppear to be accused of 
parsinJony, and it is obviously impossible for me to give an answer thllt 
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will aatisfy in hoth the Houses. But a still more extraordinary attack was 
made by Dr. Hanerjea when he said in effect why did you not dout 
the opinion of this House as expressed through the Retrenchment Coin-
mittee? If we nre oIOing to be attacked on that ground. if I am going 
to be u ~ e e  we follow the desire. of the Houae and also tloing to 
be attacked because '\'e follow it, the position of a Member of. Govern-
ment is going to be impos.sible. One thigg I can say, a~ we on. the 
Civil Aviation sid€, and, particularly, !\lr. Tymms who has done more 
thall ~  single man for the development of Civil Aviation in lndia, are 
anxious to spend ·every rupee we can get out .of the Fioanoe Member. I 
do not want to sllggest that the Finance Member has been in any way 
ungenerous; I think he has been distinctly generous in this. matter. Out 
of a budget this :year of 100 crores odd. remembering what an enormous 
proportion ·of tpat is ~ go on our defences, we are providing more than 
8 crore for Civil Aviation. People nsk wby we have not developed like. 
(lennany and France. But we are constantly being reminded that t.hia 
is a poor u r~  and funds at our disposal are very limited. 

JIr. Lalc1laDd •• valral: You admit that this is a poor country. 

ft, IIODO!ll&ble Sir Andrew Olow: I do. in comparison with t.he ooun-
tries I mentioned. Then wherE: i ... the e~  for Civil Aviation coming 
from? Having got over a crore, I think the House wiU agree that we MI'C 
e ~ to this 9ubJect as much as we can reasonably a~  ~  of the 
resources at our disposal. If the .House will only glance at page 217 c,f 
the Demands for Grants. e~  will find' four figures which I will quote 
without anv comment. The fil'Bt relates tc the actuals frw 1939·40. Rs. 85 
lakb •. the -second to the bu.teatiInatee for 194041, ~  ~ lakhs, the 
third it the revised estimateS for ~  Rs. 85 lath •• Bnd the last is the 
provision for next year RI_ 100 lakhs. 

JIr. DepalJ PrIllid.eDl (Mr. Akhil Chandra Datta): The question i.: 
~ a  the demand ander t.be bead ~  be redu('ed by RI. 100." 

The motion was negatived. . 

~  No. 12-ExEc:I;:rln COUNCIL-ocmtill. 
Refof"rM in Baluchid4J1: 

.,.14 GNa1l1ua JIIaIk Xa&raDc (East Punjab: 'Muhammadan): Mr. 
Deputy President, I beg· to move: '. 

If That. the demand under the head 'l!:xecuth'e Council' be redol'ed by RI. 100." 

There is an ancient saying that there is nothing new under the sun. 
I am not 8ure in what sense the gentleman originally responsible for pro-
mulgating that doctrine used those words. but I think, a8 far as Baluchis-
tan is concerned, it can very safely be a&inned thutthere bast It,,en ~ 

Dew in Baluchistan for the last 60 years or so that it. has heen under ··tbe 
administrat.ion of the r ~b Government. You wiJl· see t.h .. t .this ~ 
of reforms for Baluchistan has been mooted in the HoWIe on many oeea-
.ions and on the last occasion in Sep.tember.1939, it ~  my.eJf who 
moved a Resolution to that elfect and there was a debate on th"t .Relolu-
tion. The out.come of the debate as far as the Government were Mn-
cenled was that we were told what difficulties there existed in a~ e  
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Ito our request for reforms to be granted to Baluchistan. We were told 
:that the country was a vast one, that the population was very sparse .and 
..meagre. tha.t the country consisted of British Baluchistan and certain 
Baluchist.&nStates and territories which were leased by some of' those 
.Statt:s ~ the r~  Government, so that the constitutional position, 

~e )ul'ldlcal poaitlO!1lD that part of the world was so curious that pro-
,Vlnclal autonomy would be absolutely unsuitable and impracticable in 
::Baluchistan. We were also told t·hat there would be no finances to run 
.an autonomous Government in Baluchistan and a number of other difficul-
,ties were enul'nersted. The net result of all that was said on that occa-
'8ion on behali of the Government was that our demand for the grant of 
.autonomy to Baluchista!£l. was according to the Government not enter-
:.t.ainable. 

Dr. P .... Baa",_: On a point of order, Sir. Who ill in eharge of 
·thil. subject? 

All KoDourable ][ember: Mr. Carne. 

Mr. Deputy Prelll4ent. (Mr. Akhil Chandra Datta): 1:01 it 8 point of 
-order? 

8,84 Ghulam Bb1k .mUll: Well, Sir, knowing all we do tlmt demandfl 
'1ike this are not granted whell put forward for the ver.v first time. one a~ 

to repeat and reiterate such demands, sometimes perhaps on a large 
'number of occasions. We do not feel daunted b,v the attitude ~  
'by Government on tae last occasion. We have, therefore. dared to put 
·the same matter in the form of tl cut motion on the presput occlu;ion and 
we want to ventilate the grievances of the people of Baluchis-
'tan once r~  Let I1S hope that on the present ~  Government 
'will take a more considerate view and treat the l'ubject with greater 
generosity and, may I say, statesmanship. You will see, Sir, that on thp. 
lRllt occasion among the many arguments advanced against the :Resolution 
;urging the grant of provincial autonomy to Baluchistl1n one wall tpe cons-
'ututional positipD of Baluchistan .under the re~  .Governmt'vt of India 
Act; we were told that the Government of India Act had err r ~ 

-classified India into Governors' Provinces, Centrally !ldministered areas 
and excluded arens or partially excluded areas, that ,Baluchistan was 
among the areal! which were Centrally administered, that it would involve 
.s. radical change in the provisions of the Government of Indio Ad t() 

,treat the people of Baluchistan otherwise. We were' also told that withi:l 
·the small popullltion falling to the share of that part of Baluchistan which 
could be strictlv called British Baluchistan it was impossible .to prepare 
a list of duly qualified voters numerous enough to elect any appreciable 
.numher of ri:tembers for any kind of Assembly or Council that might ~e 
thought of for Baluchistan, that therefore to have a .full paraphernalia 
.. of an autonomous government for Baluchistan was unthinkable and we 
were consequently told we had better not t.hink of it at all.. Well, we 
pointed out the imltaDce of the small ~ e of Coorg ~  was not, 
from the point of view of either population or area, anythmg larger than 
,Baluchistan. In fact, in point of orea it was much smaller and "e showed 
that there WflS some sort of a re ~e  ~ ~e  in .Coorg, a ~ u  
:it wor, administl'red 31110 under B Cluef CommISSioner,. hke ~ ~ a  
~  that if it was considered advisuble to take a step In the direction cf 
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reforms a beginning might be made with something which may not amount 
to complete provincial autonomy 8S envisaged in the Govemment of 
India Act but. may be regarded as a step in tbe dUection of ultimate 
autonomy for Baluchistan in the near future but we were told that there 
were juridical difticulties, that it had been held in a certain c.se by the-• 
Judicial Commissioner of Sind that a warrant issued by a magistrate in 
Sind for the arrest of a person living in Quetta would have to be executed 
by using the provisions of the Foreign Jurisdiction Uld Extradition Act 
because Quetta stands on land really belonging to the Xalat State. Now, 
there is no difficulty in putting forward legal quibbles of that sort but 1I'e 
know that although the Kalat State may be the real owber of the land 
on which Quetta stands, tbe  British Government being the lessee of the 
Jand is in' a position to treat that territory for allintente ,and purpoaes as, 
British territory and in actual practice tne  British Government has been 
spending not lakhs but crores of rupees on all kinds of military building. 
and other things on the leased land. I do DOt underStand; :Sir, why. 
Quetta cannot be treated for purposes of administration as governed 
under a reformed system of Government simply by reason .fit, site 
belonging t.O the Kalal. State. 

We have before us the instance of the province of Berar. It is now 
an admitted fact that. it is His Exalted Highness the Nizam who· 

~ •• 11. is the sovereign of the province of Bersr and yet a compJet$ 
lnachiner." of autonomous administration rules over that province. For 
all practical purposes, everything is controlled by t.he er e ~ of 
India. ' Only nominally His ExaIt.ed Highness t.he Niz8D1 is the sovereign 
of Berar. He is sllowed to fly his flag over certa4n buildings and' he is 
.upposed to be consulted in certain matters. So, even in  respeCt ofa 
territory which is admittedly completely owned and is eompletely under 
the suzerainty of an Indian Prince, autonomy applie8 to that province 
also, 81 shown by the presence in this HOllse of 'my friend. Mr. Aney, 
",presenting the people of Berer in the Assembly here. Where is the 
diftjculty in contriving a systi!m of autonomy for ,Baluchistan which shalt 
practically override lhe difficulty arising from the site of Quetta belonging 
to Kalat? The British Government, being the lessee of that land, have 
t.beir own Government there, they have their own officers, they collect 
the revenue, they collect the taxes, they police the whole place and they 
do everything else but they cannot grant reforms to a u ~ a  because 
origin'llly, somehow, it belonged to the Kalat State, ",Ithough to aU intent. 
and purposes it is British territory. So, T submit that the grounds ad-
vanced against our claim for the grant, of autonomy to Baluchistan are 
really fanciful and .so many legal quibbles whiCh are advanced lIimply be-
au~ the will to take steps in that direction is lacking. Where there is 
a will there is away. Once the British Government decides to grant 
Rutonomy to Baluchistan, there will be no difficulty. Even the RmRJ1ness 
of the orea will not matter: even the smallness (If the population will not 
matter. Certainly, Sind is a province which bordel"!! on British Baluchis-
tan. Certain parts of it also horder on the Punjab. It is eMy to incor-
porate British BaluchiBtan with Sind in the matter of Government, and 
thUR grant, provinciAl autonOmy"f,() it. The Rame thing can be done if we 
attach it to the district of neta Ghazi Khan. 
JIr. IAlch&Dd Bavalra1: Do you want BaluchistAn to be attached to. 

Sind? 
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8yed Ghulam Bhik Nairal: I IIHve .IlO objection to it. 

Mr, LaJchand Nava!rai: \Vith all the instability of the Ministers there? 

Syed Ghulam Bhik Nail'ang: I know that instability will be there so 
long as my friend, Mr. Lalcho.nd Navalrai, would like to continue it. I 
think it is really the failure to realise its duties to the people of Baluchis-
tan aud the apathy, J should suy, of the British Government towards the 
very low condition of the population of Bu.luchistan thut l.ie at the bottom 
of treating this questioll so lightly. As I pointed out in the other debate, 
if you cOllsidel' the ("oudition of the people of Baluchistan Bnd take into 
<consideration the long period, more thau half a century, which has 
-elapsed since. the occupation of that ten'itory by the British, the lot of 
tbe people there has not at all improved. Their educational condition i. 
very low, their economic condition stands unchanged Tlnd, if anything, 
they are governed under practically a sort of martial law .. That is the 
<condition to which the inhabitantli of British Baluchistan h!we been 
reduced. The,)' were perhaps better off in their olden a~  when the, 
were .the subjects of <'ertain indigenous States. Being under the British 
rule now, they ought to have improved educotionally, e ~  com-
mercially and in other ways. They have not improved. Unless the 
British Government is prepared to give n better Ilccount ~ stewardship, 
there is no justification for its holdillg that part of· the country simply 
because they want to provide eerttlin precautionary arrangements and 
e ~re  from the defence point of view Ilnd to make it an outpost for 
.defence purposes of India. Make it an outpost for defence purposes by 
aU means, use it for milit.ary purposeH·, ·but at the same timE" :00 not forget 
your u ~  to the people ·of Baluchistan. Improve their lot, make them 
men, give them freedom to FllIeh nn extent at least as ~ u hRve given to 
t.he Indillns and then alone wjJ\ your stewardship be justified in-the f'Yp's 
of right-thinkinc; men. With these few remarks, I move. 

Kr. Deputy Preaident. (Mr. Akhil Chondra Datta): Cut motion moved: 

,;: That thE' demand under the head 'Ext'cutil'p rouncil' be reduced hy ns. 100." 

][r. LalchaDd X .. valrai: Sir, Baluchistan is my next·door e ~ b ur  

Syed Ghulam Bhlk lfairang: J hope you are n good neighbour. 

Xr. Lalchand liaval1'ai: Sind has proved it!;elf up till ~  ,to be A good 
neiO'hbol1f. So far as Baluchiston is concerned, Government have always 
put forward the question of ~e defence and of ~r re u re e  
which,. they say, do not permit them to make Baluchistan autonomous. 
But these difficulties are, no doubt, real. Baluchistan is the gate of 
Hindustan from that side. On account of those difficulties they feel that 
it should remain under the Central Government and the Central Govern· 
ment is carrying on the administration. Now, Sir, I woilld not.· be against 
any reform that could ·possiblv be gi'Ven to Baluchistan to make it stand 
~  its own legs. Buttbe question is whether it can stand on its own legs? 
The Muslim« and the. Honourable .the Mover of, this cut·mot,ion will have 
to think over thiB ,question and ask themselves whether the.v will be better 
off if thev are autonomous? J do not in the leost mean to convey the 
idea thatOBaluchistan should not be given any reforms which ,"'nnld lead 
to it!! progress. But if it is to be, autonomous in the sense that it should 
carry on its Government ,that will e ~  upon the finanoes. We, i.n Sind, 
have been regretting-at least the Hmdus, and I do lIot mean to say 
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aonything derogatory for the other community-o"er the separatiOn of ~  

because they n"ve to take the btJw\ ill ~ r hunds and to ask for a 
~ub  1 would not like my nt'ighbours to be in the same state as 
beggars. (Interruption). Therefore it is R serious question t.o ('onsider, 
l1i •. , whetht'r authllonay in its proper sense should Be e e e ~ If 00"9'-' 
~r  would do it and the Governmf'nt would give them a subsidy, I 
shall have no objection but that is only a questien that they will have to· 
consider for themselves. . 

\ 

Then what. J would suggest is this. They should ask for all the reforms" 
that will lead to their progress. Those things sliould be got from the' 
Government, and in that they shall have full Rnd hearty 
sympathy from me. Sir, in that connection r woulo' submit a~ 

what the.v should want at present is fun support· for education' 
t4lat should lead to their progress in education to the fun' 
f'Jltent. and in that matter what we find is tfiii. I remember' 
the full extent, and in that matter what 'we find is this. I remember' 
myself that there was a time when there was apathy ror acquiring educa-
tion in Baluchistan. ThE' people were orthodox, people who had their' 
old peculiar (,U8toms and manners and had a peculiar way of getting-
education and in ~ times nobodv would come forward and like that 
P-Vt'n English education or elemElnta" edut'ation should be Riven to them. 
Then a stage came after tbis, when iome people oODlridered that their up_· 
Jift depended upon education: as Roon as they ate educated. 80 it was' 
thought., and they are free in the sense of coming forward on the platfonn' 
and ask for freedom and for further reforma, they woula get it without 
mucb difficulty. At present, I do see that the Muslim League is belping 
them to come to tbat stage but I would say that. there are not many 
persons t.here \\·ho would come forward and put tlieir own case tbemael"eR. 
Sir, the next. stage came when Govpmment considered it right to proceed' 
very t'autiously, and I think "ery slowly be~ have proceeded; they only 
~a e them some schools where elementary education was given. Tben. 
another stage came where they gave t.bem seconcl'ary education too. Then •. 
further on. \\'ith all the education, agit.ation came fromtfiosEJ who acquired 
education; there are some families, indigenous ani domi&riled, wbere they 
h8\'e acquired education .... 

Dr. P. If. Banerjea: You mean that education and' agit'ation go e b~r  

.r. LalcIIuul .aftlral: .  .  . that is wbat r am submitting, the ~ a e  

then came \\-ben there were manv residents tlera wlio had education" 
and hif!:'her education too. ' 

.AD Honourable ".ber: Not higher education yet;. 

Mr. Lalcbuld •• "alral: Well, if there has been no higher educationp 
,et, I would put it on the ground that you have Dot got· in' Baluchiatan-
• fun.fledged college. In that I have my full" Iympatli:v with you, tha.t 
a full-fledged college should be given te Baluobiatan. NOw, wl'lat I finel' 
is this, that they have difficulties; of course they could take advantage· 
of the chance of goin£t to Sind because there iii a college, but it i. some' 

~ way off. There is 8 desert in between-not that Sind can be joined' 
at once to  Baluchistan or Baluchistan joined to Smd. They are better 
off, with the distance that separates them 111(1 they wiH net! be llmami-
lI.ted. 
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Dr. P. H. Banuiea: You won't be hapPJ with Baluchistan. 

Kt. LalchaDd Ifavalrai: No, Sir, it i8 in their interest to remain where 
they are. So, what I am submitting is this, that in the case of education, 
Government should now proceed. further to the stage, to a further stage 
at which they should give them a college. Last time when there was 
mueh agitation in this House-not outRide, in Baluchistan itself-I do 
not know why they are not coming forward in the sense of asking for 
t.ht> .. e reforms or for these educational facilities .... 

Jlawvl 81ed KurtuJa Sahib Babadur (South }Iadras; :\Iuhammadan): 
They have asked for reforms-they had two Conferences. 

1Ir. LalchlDd Ha.valral: I do not say that there is not that agitation 
but that should di8doRe itself in the very place ~ ere they are. 

AD Honourable Kember: There have been ~r~ e  

1Ir. Lalclumd If.valrai: l\1uslim League Conferences. 

Honourable Kembell from the KUIUm League Benchel: No, no, no, 
not in the least. . .. 

, 
Mr. lAlchand .avalral: But they Ilre from r.eople who come from 

outaide? 

B.ouura.ble .embell from the X.lim Leape Beach .. : ~ no. 

Kr. L&lch&Dd Ifavalral: I do not grudge that, but I cannot underatand 
why you shouJ,l be thinking that I am putting it in a communal sense, ! 
am not ..... 

."wana Zatar All Dan (East Central Punjab: Muhammadan): I 
should like you to go there. 

Mr. LalchaDd lfava1ra1: You may like to go there to have disturbances. 
but I would not. . 

lIaulaDa Zafar All ][hAD: 1 should like you to go there. .. 

1Ir. LalchaDd Kavatral: I have gone there. Then, Sir, whllt I am 
submitting is thiFo, t.hat at present the point is-why should they not geli 
" full-fledged college? Last time when there was agitation . and when 
claims were put forward and their case was put very" well before thf' 
Honourable. Member for Education, the Honourable :\Iember was pleased 
to give them an intermediate college. 
[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 

resumed the Chair.] 
Now. it is for the Government. to find out the position, but I do not 

know it personally, nt this stage, well, the:.' can say, "what, a ~a e has 
been taken of that intermediate college?" That is the first ques'tlon that 
the Government has to ('onsider, and on this side it should be shown by 
fact.s and figures that full advantage has been tnk('n df that intermediate! 
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college. and then 110' one can resist their claim fDr a full·ftedged 
college, and I say, Sir. that as soon as they get a full.ftedged 
college and they get educated there, no out.eragency will he 
required to give support to them. They will stand on their own legl; it 
may be that e~  may find out how they can even find the subsidy that 
they will require frolll the Government. because 110 autonomous Govern· 
ment can carryon in Baluchistan and with a view to getting funds and 
they shall again be uSkillg for funds from the Central ~er e  and it 
was from that point of vie'" that I WIUi feeling that e~  iR a little differ. 
ence between their getting autonomy and being under the  Central' GoveMi' 
ment. but the Centro 1 Government should ad\'ance further in giving them 
reforms of such a nature as will lead to their progress. Now Baluchistan 
has be ~ a cosllIopolitan country where there art' Hi nd 119 , MuhanUDa-
dans and others with all their different interests. I submit it, would, be a 
bleasing for Baluchistan to have a full.fledged college. 

8yed GhuJam BhUt .airaq: Thnnk you. 

Mr. LalcbNld Bavllrai: 'fherefol'e, Sir. 1 am ~  grudging them unJ' 
thing. I would ~ tell ~ e  to proceed wisely and I would also request 
the Qovernment to take further steps to ameliorat" their condition. to give 
them amenities and to bring them to that stage of educatioll  where they 
can carryon their own Governmentr-because at present I am sorry to 8ay 
that if autonomy is cat once given. they shllll require outer help to carry 
on. It will not be that they will themselves stand up and carryon the 
Goverament. Sir, we know the difficulties of the,. Ilutonomy especially 
where there are Hindus. Muslims and other communities also. \Ve know 
how f.utonomy is working in Sind. We curse t,he day wben Sind W8S 

separated from Bombay. We haVE-seen what thl! ~  in Sind are. 
Baluchistan is a countrv ~re there is a lot of hot·headedne8li and if 
provincial autonomy is granted to Baluchistan and. if Ministers fight :UllOllIC 
themselves. how can you have a stable Ministr.\'. It will result ill blood· 
shed and streams of blood. might pass there 8S it did ig"Sind. ·1 ~  sub· 
mitting that you must act in a manner which wisdom diotate8. With 
that view I have full sympathy. 

(Both Maulana Zafar Ali Khan and Maulvi Muhammad Abdul Ghani 
stood up in their seat8.) .. 

Mr. I'rtII4l1lt (The Honourable Sir Abdur Rahim): Maulvi Muham· 
mad Abdul Ghani. 

(Maulvi Mub:lmmad Abdul Ghani did not begin his speech.) 

If tbe HO:lourable ~ e ber Maulvi Muhammad Abdul Ghani does not 
want to speak, the Chair will call upon Maulana Zafar Ali Khan to speak. 
Maulana Zafar Ali KhAn. Maulvi Muhammad Abdul Ghani will not be 
called upon again to speak in this -debate . 

. ."alanB Zalar ~ ~a  Sir. when 1)ufe-aucracy once makes up ~ 
mind not to do a ~ It manages to ('reate all sorts o(pretexts anrt 
excuses for accomplishing this purpose. This has heen the case in re ~r  
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to the long overdue question of reforms in Baluchistan. Only the other 
day, that is on 15th F~bru r  a magnificent Durbar was held in Baluchis· 
tan where Sir Aubrey Metcalfe. the Agent to the Governor General in 
Baluchistan, made a speech which was heard by 11 number of tribal Chiaf .• 
.and their retainers who are verv loyal and devoted to the British Govern-
ment. In that speel'h. he !'aid ~  Baluchistan u~ huving all UUit it 
required. The system of Government introduced sixty years ago by Sir 
Hobert Sandeman remains there unchanged excepting for minor modifica-
tions that huve he en introduced. The ('ountry is illhubited by a number 
of wild tribes and they nre given fun independen('e. They· can . manage 
the countr.v 3S they like nnd we won't disturb the conditions. The country 
is a very lurge one, u re ~ and hundreds and hundreds of miles in length 
and breadth with very little agricultural, industrial nnd economic resourceM 
and so it would be difficult to 4avEl a system of ~ er~ e  here on all 
fours with the system of government in the provinees of India. Now. Sir, 
I maintain that for strategic reasons, the Government want to make 
Baluchistan a close preserve for British Imperialism. Although the condi-
tions are very nearly the same as tbey ar~ in the lleighbouripg province of 
the North-West Frontier r ~  yet the ~r e  uo not want to 
zoailf' Baluchistan to the .,tatus of an autonomous province. The North-
West Frontier l)rovinces .a180 are inhibited by the Pathans. as Baluchis-
tan or a major part of it, and according to Sir Aubrey Metcalfe 
i •• Pathllnistan instead of B$lucbistan. J .. ord GurzOD carved out 
a provinl'e ,in the North-\fetltem part of India and he gave it eventually a 
form of GQvernment whioh after b.avingmade develoJ,ments b ~  into 
.a f\lll-fiedged autGnomous r ~  ·Js it nqt possible for u b ~  to 
be treated in the same manner? If thf! North-WeRt Ji'roQtier ProvinC'R. is a 
Jnilitary province and has been created by military nece.ssities and by ~ 
tllry requirements. the same is e~  of HuJuchistan. If' out of 
Imperial revenues you can ofter one crore of rupees 88 subvention. to North-
West Frontier Provinee, you can grant a similar Rubsidyto Baluchistan. 
~  fuct the money' is beins spent .there in lakhs on all military requirement. 
.but not upon the development of. the country. By 19a8, according to the 
Administration Heport of Baluchiaf!an fpr that year: "Owing to paucity of 
funds. no Government educational institution was established iu Quetta··. 
WEill, Sir. after 60 years of administration according to the plan Jaid out 
by Sir Hobert Sandeman. we are told that Government have not got the 
funds enough to have a college there. What greater condemnation of the 
system of Government in Balul'histan could be than this? My Honourable 
friend. Mr. Lalchand Navalrai, told me that he had been to Baluchistan 
and thut he found there no local demand. for freedom, and that it is the 
outsiders who go find creste agitution. This WRS. exactly the argument 
which wus developed by Sir Aubrey Metcalfe. He JiBid the people are 
.:lontented here. but that people from outside come and create unrest . 

• 
Now. Sir. I can tell Sir Aubrey Met(·alfe and his henchmen in Balu-

chistan and also my Honourable friend, Mr. Lalchand NavaJrai, that two 
,eal'S ago I went to Baluchistan. myself and I visited a number of tOwnR 
in Baluchistan. J went to Quetta, I went to Sandeman and I went to 
Loralai und munv other purts of Baluchistan and I addressed big .meetings 
in all the places' UDder the auspices of the Muslim ea u~  In Quetta. I 
addressed a meeting of 25 thousand people on the first mght, the second: 
night also· 25 thousand people C8111e, I believe the Government must have 
the C. 1. D. reports of those days and the External Secretary can look 

• 
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into them. Although I was an outsider, ,'et 1\Ir. Muhammad ESII Bar-at.-
Law, the President of the Muslim League, Quett:l, \\'8S not an 'outsider_ 
There were the tribal chieftains, scores of them, all of them were not out-
siders and all ~ them demanded independence and they said, 8S . long as 
~ do. 110t ~ e ~ e e e ~e  .we will go on fighting. fighting and fighting •. 
agltabng. agItatmg and agJtatmg. That was the-true voice of Quetta_ 
Th()o [ went to Loralai and Fort Sari'deman .  .  .  .  . 

Mr. LalchADd Baftlral: Were ybu welcomed there-? 

"1I1aDa Zafar All DaD: Wherever I go al a ::\lussalman, I am e~ 

oomed t,y the Muasalmans, even if I go to Tokio or Moscow. 

:.t. x.lc1w14 B.yalral: 1 am quoting Judge Weston. 

JlauIa,Da aaI&r .All DaD: All the people there want independen('e anel 
unless you give it tQ them. tbis agitation will go on. 1 have just before-
me a newspaper called Idakl4l of Quetta edited by a Baluehi, written .by 
Baluchis, contributed by Balucbis. in which there is an a~ e e calbng 
upon the British Govemment to concede to them the same nght to self--
government and self-determination as is conceded in a small measure to 
the provinces of India. You say you are fighting for the liherty of tbe-
world, you say you are figbting for the freedom of tbe British Common-
wealth as weU as for India and the whole world. you say that after the-
war you will grant us Dominion Status of the type of Westminster, what-
ever that may mean. I do lSot want that. becausft after all that it ... 
western form of democratic government whicb is not suited to us bere. 
We will ('reate a world of our own. You say that after tbe W8l' is over, you' 
will concede Dominion Status to the whole of India. Now, I ask mJ" 
Honourable friend. ;J.ir. Lalchand Navalrai, and my friends of the Hindu-
Mahasabha, is Baluchistan not a part of India? Are you going to have 
Dominion Status granted 1io India excluding Baluchistan from it? You 
cannot exclude Baluchistan from it. So after these facts are placed before-
the House, I ask the Secretary to the Ext,ernal Aftairs Department to con--
aider tbis question impartially. You can of course udvance the same argu-
ment that you did in your last speech,  when a meeting was beld in ~ 

and the same motion was put forward there, and the same lame excuses-
will be again placed before us. But that will not satisfy us. We are 
pledged to get independence for Balucbistan. You might ha"e created .. 
United Province of Sind and Baluchistan 8S you created the United Pro-
vinces of Agra and Oudh, but I am glad you did not do that because I 
want to have a number of independent States in the Nortb-West. We 
want to have an independent North-West Frontier Province. an indepen-
dent Punjab, independent Sind. independent Bal'lchistan and indepen-
dtnt Bengal as also independent States all over India. We will fight for our 
9bjec·tive and we will attain it whatever you may do. We have made Up' 
our mind and we will attain our objective whatever the sacrifice may be~ 

Therefore I say, give freedom and independence to Balu(·histan, otherwillG-
you are doomed. 

Mr. O. K •. oaroe (Secretary, External Affairs Department): Sir, all my 
Honourable fnend, the Mover of this motion said this matter we. 
discussed a little more than a year ago and I think on' very much the same 

• 
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JMBues. I ~  in ~ doubt myself as to "",hat was meant by the ~ 
of t·he ,word reforms. But, I l.Inderbtoocl from the sl'et'ch of my Honour-
ab~e friend, t.he Mover, that. he meant Provincial Autonomv. T am not 
qmte sure what m:y other Honourable fri('nd, Muulan/\ ~ r Ali, meant 
~ e  he WliS speakIng .of .complete independence Or independence, but I 
Imagme he. also WaHl ~ of Provincial Autonomy, that is t.o say, an' 
elected legIslature Rnd certam safeg'uards n!l in ~ Oovernment of India. 
Act for the other provinces. 

Sy .. CJhulam ~ If&iraD.: Sir, a~ I explain? T did claim Provin-
cial Autonomv for Baluchistan, hut it. will have heen noticed that I wanted' 
eit.her autono'm:v for Baluchistan as it t'xiF:ts, or· that Baluchistan should" 
be attached to some autonomous province like Sind. 

Mr. O. K. OatOe: In any case I understand m.. Honourable friend 
means that it should either be an independent u ~ u r ee on the 
same line.s all other Governol"8' provinces or it should be joined up to-an' 
existing Governor's provin'Ce, thflt is to !illy, with an executive responsible-
to the legislature, just. as in the rest of India. Well, a certain opposition· 
has been shown b'V Mr. Lalchand Nav8lrai t·o thnt and that is all that. this 
House 80 far has' hefore it. The Honourable the Mover recapitulated-
much of t.he ground that. was covered in 1989 in wlrieh it was explained' 
that there are· many cOf1stitutional diffiflUlties in Baluchistan: and to speak 
of Provincial Hutonomv for Britisb Baluchistan, which alone can be 
considered at present., . there has to be an umendment of Ads and an-
entirely different constitutional position ,*,1. np. British Bfllllchistan about. 
ten years ago had a population of 1 lakb and one "third , 8l!d the most. 
~a  we can expect is that it muy a ~ .gone up to something leBS than two 
lakhM at thp. present census. ,1t still seems to me that all these matters of-
representative IDfltitutions must be decided in t·crlQs ~  meD' and not in. 
terms of areas. It is true that even British BahlcltisTan has a very vast 
area but with.a population which is the. sparsest of any part of India ~  
the possible exception of the Thar desert, 'Ve cannot eonsider represent-
ative institutions or Rny other form :of institution or e u ~ re r~  
except in terms of men. Is it :poBsible, I ask the. ,House to con81der sen-·· 
ously, to set lip a (iovprnor's provio(-e for 1\ i.flllllil, for /I nllmber of men. 
e~ua  to one tokl/il in the Punjab or the United Pro\'i.nces, or a 10/I/.1;a a8. 
they call it in Bout·hem India? 

.J 

Maulvl S,.d Il'Unua Sabib Bahadur: Do ~  know fhl' populHtion or 
Coorg. Sir? 

Kr. O. 1[. Oaroe: That is not a Hovemor's provineE>. 

1la11Ivt Sjed Munua Sahlb Babadar: It i!l Ii ('hief Commissioner'w_ 
provine.e. 

Mr. O. 1[. Oaroe: So ~ BalllchiP'tan a Chipf Commissionf!r"" 'flrovinep.: 
But the motion is that Proyincial A utonom:v, t.hat. is to PIIT. f he consti-
tution of Q (to\'ernor's provinre, should he intr!',dl](,t'd info Ralucitiistim. 

Mr. B. A. S&thar B. Ellik Sait ~  roast, Rnd Nilgiris: MuhRm-
madan): Rut ('oorg hap B Legislativp Coun/'il. 
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1Ir. O. 1[. Oa.roe: It bas, bllt that is not the proposal. The propoeal... 
before the House on this cut motion is that Baluchistan should be set up 
as 1\ Governor's province. That I have Ilscertained from the Honourable 
the Mover of the motion. 
Then, I will tum to the alternative proposition that British Baluchistan 

should be amalgamated with Sind. That may seem in Bome ways to be 
an ath'active proposition. It is the first time thllt T huve hE.'ard it serio 
-ously put forward ill a very responsible quarter. Government would; 
before proceeding any furthE.'r, hnve to he very certain ihn. ~be e ~ of 
Baluchistun are really anxious to be UllInlgamatedwith ·the people ~  
It may even be said'that it would J:)e necessary to he ~er a  that the 
people of Sind w.ere anxious to be amalgamated with Baluohistan . 

•• Lalchuad Bavllral: We nre not. 
0"':."· ! 

,'. 

Mr. 0.. Eo· Oaroe: The peoples of Sind and the peoples of B.luchistu 
nave not necesaarily got much in commoD and· I understood m,Honour. 
able friend, the Maulana Saheb, also to say that he was Dot in favour of 
linking up with Sind or with any other pfovince. He only mentioned 
independence and he talked of several independent provinces in the north 
·of India. And what is meant b:v an entirel:v independent Baluchistan. I 
-do not understand and J do not know whether the House will understand It. 

Rut tuming nside. for one momE.'nt from the constitutionnl aspect: 
Mr. I.alchand Navalml dellcanted at some IE.'ngth on the educational aspect 
--of the matter; that is to say, he turned Bside from constitutional matters 
to administration. Now, Sir, it is obvious that I stand here as a tRl'get of 
eriticism for administration of Central Aresson the .fmntier, and if it were' 
shown that the standard of administration in such important and vital 
matters as educati4 were gravely below tilE.' standard in any other ~ 
parable part of India the case against Govemment would be a strong one. 
Well, Sir. J have here certain figures dealing with the educat.ional position 
in Baluchistan and comparing it with that in other provinces in India, 
"The population taken for these statistics 'is not only British Baluchistan, 
but it ill the part of Baluchistan which i. administered by Government, not; 
by the States, that is to say, British Baluchistan. the leased areas from 
·the Kalat State which include Quetta and certain trihal arl'a8 like the 2Mb 
and most of the Loralai distrbts, The schools in Baluchistan suffered' 
·grievously from the earthquake and much time.lag had to be made up: it 
was difficult to get down at once to a r8COlbltnction ~ e e  
today the position ill thnt the per r.apitn expendit.ure on education is just 
-over 12 nnnas, which-I have got it comparerl' with other provinces-is 
higher than the per capita expenditure in Madr88or 8engal 8l' Bih.., or 
Oris68 or tHe United Province!!: it. is just nbout the snme os the per ctl1'ittJ 
-ezpenditure in the North-West Frontiei.,'ProTinc8 and Silftl and· the· P.unjab. 
It is considerablv bl'low--only nbont n half-of thp ptr (,Ilpita expenditure 
in Delhi, but ~ might expect that Delhi as the centre of Tndin's political 
lifewoold receive favourable treatment. .  .  . . 

Mr .•. A. lillDlh (Bombay City: Muhammadan Urban): What is the 
'Percentage of the edueat-ed,-the three R's? 

Mr. O. E. Oaroe: T do not qllitp follow ~  Ho\,C\urnhle' friend. 
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Mr ••• A. JiDD&b: The Honourable Member has given the amount. of 
the expenditure, but what is the result? 

Mr. O. E. Olroe: If I may, l will try to explain a little more a~ 
Government is trying to do for edu{'ution in ~ u a  A scheme baa. 
been sanctioned .  .  .  .  . 

Mr .•. A. lieu: '1 want to know the percentage of literacy . 

. Mr. O. E. Oaroe: I cannot tell the Honourable Member that I am 
a~ra  The present position is that a scheme has been a ~ e  for 
nme and a quarter lnkhs of non-recurring expenditure, and that the re-
curring expenditure which is about 81 lakhs is to be raised to four lakhs. 
~  ~  lakhs .is to be e e e r ~ a ~ on a higher secondary school 
wIth IntermedIate classes--that, Ibeheve. IS up to the 12th class--I am 
~  a~ edu!'l\tionn.1 expert, but I understand that that is 80: the other large 
It-em IS 211:.tkhs for a r ~  school in Quetta, and considerable increases in 
primary ed.ucation, and two lakhs for building grants t-o private schools. 
TheJ'f:l is another point that I might mention and that is that the contribution 
from· (}overnment t.ownrd", education is higher ill Baluchistan than in any 
other part of India in proportion t-o the contributions received from local 
funds, fees and other sources. Govemment contribute 70 per cent. of the 
total expenditure on education in the province. This figure is very much 
higher ij,Jan exists according t.o the statistics given tome in any other part 
of India. The total recurring expenditure when this education scheme is 
fully developed will be four lakhs, which. is almost exactl)' une rupee per 
head of the population, and I have a~  that t,he f'xisting expenditure which 
is just over 12 snnas compares very favourably with other parts of Indm. 
when it is rlliFled will compare even more favourably. 
'nle Honourable the Mover suggested that the ~ e of Baluchistan 

needed· to he made into men. I think that anv Honourable Member of 
this House who has to visit Baluchistan will carry awa)' with him a very 
... ivid impression of the virility of tbe people of that province. It was also-
Buggested that as regards the economic position of Baluchistan, the people 
were poorer than elsewhere. T have no. ngures which I can quote, but I 
have served in Baluchistan and I should say that owing to the sparseness 
of the population there is on the whole little pressure on the ground. and 
that the economic position is probably higher thanr in many. other ar ~  
e ~  analogous parts, of India, such a8 the r ~  est FrontIer. There 18 
no pressure on the ground. 
I have only one more word, to say and that is this: Govemme.nt are 

pressed to ~ ee  to the development of representative institutions in this 
province. ThE.' Party to which the Honourable the Mover has the honour 
t.o belong has not re u~  recently r ~  the counting of ea~  
I associate myself with neIther of these pohmes. T am bound WIth 
Government to the development of representative institutions in India, 
but I do not understand a. posit.ion in ~  it is sugge.sted with one brea ~ 
that democracy is not suit,able to this country Rnd 'Ylth the ot,her that It 
should he given. 

Xawabzada Muhammad Liaqat Ali Khan (Rohilkund and Kumaon 
Divisions: Muhammadan Rural): Mr. PreRident. t,he, JJt)nourable the 
'Foreign Secretnry has not snld ~  new to what he haa qtated on the 
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Soor of this Honourabl6 House in 1989, except this, that he has todav 
told us vaguely what educational schemt!s ths Goverllment had iu con: 
teD\pJation about which he had promised to tell us in 1939. 1he argdtlleut 
·of the Govemment against giving reforms t·(\ Baluchistan as stilted 10 1989 
and as reiterated today is that the popu!r'tion is so smaU thot it is not 
possible for the Government to arrnoge for any constitution that would 
'give freedom to thE' people of Baluchistan. In ~ er words, the Govern-
ment case would seem to be that because the number of people is small 
..they are not deserving of any effective voice in the ~ ra  of the 
·Government which rules over· them. To lfly mind, the whole Apeech of the 
Honot1!'8ble Member ()n behalf of the Gowmmcnt 1\-a8 q\libbling with the 
GOutitutional position and the GO"ernment of Indin Act and 80 on. He 
'-ows fully well what the Muslims Rnd the other people of Baluchistan 
"nt. They want nn effective voire. n real shnre in the Administration of 
their province. What is the use of coming forward Rnil tening ns that it 
is not. possible to have a Oo",ernor's Province, it is not possible to have a 
Legislature. it is not possible to have highly paid Ministers? Why should 
'the same standard' of high salaries and high administrative ebargee be 
applied in every a ea~ If the people of a province (,'.!lDnot. Afforft to pay 
·theR high cbarges which Bre, shall T IlU:V, n r ~ of the present system 
.(jf Government. then they must be IlAtisned with what they can dord. 
Now. Sir. he has told UB that the Government 'haye preparE-it some 

.cheme which is likE'l.v to ~~ a  edncntion in that province, Rni. hepYe 
us fignrE'R of expenditure 111'1 capitfl. And the total amount that lsapen'. 
but be failed to supply the House with the peJ'{'entage of ~ era e  in that 
province. The Government may bE" I!IpE'nding forty lakhs mstead of fonr 
for all thab we care, but wbat we ~  to knov .. ~ ~ba  be ~  hos thAt 
money done to the people of the province. That could on1:v be judged 
'if the Honourable 'Member had given m; figures as to the percentage of 
literates in the province of Balucbiatan· 
Then, Sir, therE' is au e~ question in t'onnection with this matter ~  

·education. I would aa~ the Honourable Member to teh me what percent-
age of t.his ~ e  is spent on theeducnt-i()n of ~  Hindus. Sikhs snd 
of Christians, because when I ask that. question. I have good reason lor 
.doing S;Q., When I viRit.ed 1l3!lluchist:m last year it was brougbt. to my 
notice that there were n number of inRt,itntiol1S t.hat were speciAlly favoured 
by t.he Government Bnd ,,-bieh benefit onl,. II very small percentage of the 
population of Baluchistan. Now. if that is truE', it is a very ad com-
meutl&ry on the administration of education in the province of Baluchistan. 
Sir, last time,-nlthougb· the Honottrnble Member did not repeat it 

today.,-wben he spoke in 1989, he stated that the public opinion in 
Baluchistan was not being suppressed. it \Vas not beirtg dillcouraged by 
"the administration of that provinee. and h .. said that recently a Muslim 
League Conference a~ held, when. Recording to·· bis informat,ion, the 
number of people who attended that; conferf'nce was ten thousand .  .  .  . 

1Ir. O.K. u e~ 25,000, according to the Maulana. 
lIaw&buda lIobammad Liaqat All Dan: May I point out to him 

that it is in spite of him. The credit for that does not go to you. It 
IIhows the a e ~ that has emme oVt'r the people ·of Baluchistan, and 
I caD say, Mr. President.-and whenever r make any statement I alwa,s 
have proof positive for making that statemellt.-when I viliAd Baluchittu. 
last year, I WRK told by reRponsible men, men whose integrity could never 
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1>e called ill question, that the a ra ~ ~ Baluchistan ~ always 
.trying to put hindrances in their way a! orgumzmg themiic!yeil. 80 ~u  
80, that the officirus,-it may be news to my f"nd o,:er there, but Jt 1i1 
no news to the people of Baluchistan,-the ~ a  offiCialil of the ~er
ment in Baluchistan are afraid of cOming near public men in Bl1lnehlstan. 
; for fear that the Government mar sit upon .them. This is. how the Gov-
ernment M'e' encouraging the people of Baluchistan to orgaOlze themselves, 
:and to create an awakening amongst. the people. 

Sir, my Honourable friend, Dr. Sir Ziauddin Ahmad, has produced a 
Report here which give!! figureR showing that the percentage of literR'CY of 
the people in Raluehistan is. the lowest when compared to the preoentage 
;in the whole of India. The figures are given in this small book entit.led 
'the ·Progress of Education in India', and if any Honourable Member 
doubts whRt IIl.V Honourable friend. Dr. Sir Ziauddin Ahmad, has pointed 
·out to me, he clln look up this Report. Now, Sir, what this Resolution de-
mands and what the Resolution of 1939 demanded was, in simple language, 
"that, the people of Baluchistan, as human beings, are entitled to be 
associat,ed with t·he Government a!ld the administration of that province. 
I do not want to discu!ls the technical and constitutional problems that 
t,he HonollrRhle Member hRs raised. Of course, we all lmow that wheu 
the Govel'Dment want to do something, an Act can be framed overnight. 
'So the diffielllties that have heen pointed out by the Honourable Member 
-can be got over if the Government had the will to do justice to the 
,.people of Baluchistan. But to me it seems. Mr. President, that the 
Government nre not going to move even a step forward than the position 
-they had tRkf'n 1lp Rixty years ago. The Honourable Member did not say 
'Very definitel.,·.-he only dealt with the constitutional problem and the 
-constitutional difficult.ies that Rre in ~ WIlV and in the wav of the Gov-
ernment,-he did not tell Ul! deti.nit-(>Iy. whether the .Government recognised 
that the jJl:!ojJll:! of Buluchistan should' be given a voice, ,a real voice, 
-in the administration ~  that province. He repeated what· he had stated 
in 1939 that it is impossible to constitute an area which is only ail big 
·.as a tahBil of a district into a Governor's province.· Wee all know that. 
"But it is not impossible to treat the people living in that area 88 human 
beings. It is not .impossible.to give them that freedom, to give them that 
right in the administration of a province to which they are. entitled. 

Mr. President, my Honourable friend, Mr. Lalchand Navalrai, blew 
hot and cold in the same breath. He said he wasin' sympathy ""ith 

~ 'Resolution, but he was opposed to give them freedom ..... 
, .J 

.1Il". LalchlUld Ravalrai: I never said thnt. 

.awablada Muhamml4 a a~ Ali Dan: He . said,-don't ask for 
-'Provincial Autonomy, because ·our lot in Sind has been very unhappy. 
I am very sorry, Sir, that my Honourable friend's lot in Sind should 
have been so unhllpPY a!I to make him deny freedom to people belonging 
-to other province!! .  .  .  .  .  . 
Mr. Lalchand lfav&1ra1: On a point of personal" explanation, Sir. 

'What the Honourable Member ssys ~  not wbat I said· He is putting 
'words int-o my mouth whic'b I did not say. I . dispute it. I did not 
,aay they should nbt get ~ r  on the contrary I said give them 
reforms of a kind which ·would suit them at the present time. 

"'wabll4& .uhm-ad Llaql& All DIlL: Sir, I noted down the words 
"Of the Honourable Membet'. He said Hindus are feeling that it was & 
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mistake to separate SiwI because of the financial difficulty, and becl\us8" 
of the experience that we have had there. Am I right '} 

111'. LalchaDd Bayllrai: Quite right. ' 

Bawabll4a Mullam"'" LlaqM All Dul: Then, Sir, I do 'nM think 
I have misinterpreted my Honourable friend so very much that he should 
have raised such It serious objection. I was only }JllrBphraaing his 
speech .. , .. 

JIr. LalchaDd .avalrai: It is 6 wrong paraphrase, 
.awabla4a Muhammad Llaqat All lD1a1l: That 'hlay be according 

to him, but it may nolr be the fault of the one who paraphrases, but it 
is the fault of the text, 

Xow, Sir, my Honourable friend stated that ull this cr,\" for ree ~r  
and for reforlils for Baluchistan hll8 come not from the people 

;.I;:t.... of Baluchistan but from Honouruble Members in this House, 
.,:., bope I am ~  him correctly, 1 do not know on what authority he 
made that statement. I have first-hand knowledge that we are doing 
nothing more than giving true expression to the feelings of the people of 
a ~  ' 

Mr. President (The Honourlfhle Sir Abdur Rahim): The Honourable 
Member has two minutes more to finish his speech. 

Bawabll4a MuallUllld Llaqat Ali Daa: I BaSure him that the 
people of Baluchistan are more HnxioUH for their freedom, are more anxious 
to have II real and effective voice in the administration of their country 
than my Honourable friend, Mr. Lalchand Navalrai, is with regard to 
Sind. 

(At this stage, Mr, M. A. Jinnah rose in his place.) 

Mr. Prtsldm (The Honourable Sir Abdur Rahim): The House should 
perhop& adjoum now and lhe debate ,can be continued tomorrow. 

1Ir. M. A. IlIIDah: I do not want to make a apeeoh. I will only take 
two minutes. I will only make a statement. 

111' ••• S • .&a.,: I also want to speak on this motion, Sir. 
111'. PnII4ent (The Honourahle Sir Abdur Rahim): Then the Houli& 

should adjourn till tomorrow. 

Mr ••• A • .TlDDah: I do not want to make a speech, but 1 only want. 
to point out merely certain figure» to the Honourahle Member about the 
percentage of literacy, I want to 88y .to him that the pe1'08ntage of 
literacy ill Baluchistan is the. ue ~  put. to him. .. : For 1986·37 
it ~ 1·6, pupils attending, whereas you find in every other part, of India the· 
lowest is 4'1 and even in Coorg it is 7'5. One other statement that I 
want to make is this, I have got here a Statement of Educational Ph>-
gress in Baluchistan from 1932 to 1988·39, and let me tell you ~ it is as 
atatiopary a8 the I1onourable Member was in his speech. 

2'48: 2'55,  2'73, 1'39, 2'2.1), ~  2'42. The only question I have 
to aslt IS, what have you done WIth thEtae lakhs that you have spent in 
Baluchistan for education, PleMe explain ~ to us. 
Mr. O. It. 0&1'08: There was an earthquake in that period. 

The Assembly then adjourned, till Eleven 'of the Clook on Friday' the 
7th March, 1941. ' 
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